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L STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE RE-
PRESENTATION OF THE PEOPLE
(AMENDMENT) ORDINANCE, 1991

II. THE REPRESENTATION OF THE

PEOPLE (AMENDMENT) BILL,
1991.

#t grEsa fag sgdarfen
(fa‘ng) STEaTfa wEEAT, § ;e
gaRfa § 38 dxer  Safegy Fvqr
g1

“ag g1 Tregafa grT 18w,

1991 #I =ifaq s afafwiaca
(smgA) meaaw, 1991 (1991 &1
g&gix 2) 1 faraARs S § 07

g @ A AT AR F AR
FISAT |
THE DEPUTY CHAIRMAN: Now
the House stands adjourned for lunch.

IS
The House then adjourned for lunch at
thirty minutes past one of the clock.

The House reassembled after lunch at
thirty-three minutes past two of the clock.

.[The Vice-Chairman (Shrimati Jayanthi
Natarajan) in the Chair]

THE BUDGET (RAILWAYS), 1991-92

THE MINSTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI M.
MALLIKARJUN): Madam, I beg to lay
on the Table a statement (in English and
Hindi) of the estimated receipts and ex-
penditure of the Government of India for
the year 1991-92, in respect of Railways.

I. STATUTORY RESOLUTION SEEKING
DISAPPROVAL OF THE REPRESEN-
TATION OF THE PEOPLE (AMEND-
MENT) ORDINANCE, 1991

II. THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL,
1991—Contd.

.- ofr gUasha fag  wgdafaar
(faar'«') ST TETET w@am; g9 9

whg A1 siglofaa (ames) s’
1991 97 faurT & ¥ fau Sufeusy
ge & 1 gay foed fadl wree &
zfagre & oF oHr g W@ @1
wag Sfkal GF WA TN JAIEIRG
agr T owa o fag aw@ ® @
Sarg § AT qc, RN q@ He
fRM @7 afa <3 A7 faww W
UF qrEE qAqiEE amad &
gy FE W Fifaw F1 TE, ag
fodt & foar gat . §f & 1 99 gW
zqg fagas o7 9@ ¥ F farrz
aea g, .

al 9§ F3a IR mIdar g A9
qq g&ui #f Iq fF wifge qa«i ¥
fea wuaifas wfase 37 A S
gl ot w7 feg amaifes w7
T AATA FY Grg gy 97 4 9
Toqifas Avq #1 OF Igq &7 gAar
gxT g Segiv faar ar wiT 3%
gfaqry & #1637 ¥ g &9 ¥, 39
W F 85 FUF wAar F1 go AfH-
F7 &Y § | 97 w7 A wAF =
gRIAT g I, Sa IT wlgw F1
gt @ F fa¥ ar ol war
A @Y F fqU SEFT SAW LA
AT AT FEE T@ A FT Awar T
g siv g3 qem F1 gAtE WU
zfage zq rr-% F 3gT fagar 2
sa w Fe e s w@
93 a1 g T I(FA ATy F
qg%7 aig i f5 f5a a@ & g9
qew Fy Ay & for 9q @A F
AT T BIET BT EGIT FIT FEAFANN
Fgt & wig fag f5 av QT Y
qaeAl 59 gart feg § &, @A
s frgar aEy Fifqa o &, Fal
7 waatae % A< 2 q@ar S
#gi ag fang g faaw o F70
7z AT 919 @1 a8 FEd FEq
qmﬁ F 2 97 .3 wm fe:

“gm a7 fazig ]«
g3 g7t
greT gret QT wiey
g@d INa Y
o 17 fagra | wi”’ s
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3% zlagia &1 93 3¢ | foam
g# dfagrs fzar sa gasﬁ F1 g1
% {9l g4 oz gqudg oiv afss
arma & grg diamAfear siv fyasr
gOAM gw Us. #W wWE §
WA, AL 9T A1 oy wwgT
afa gEI 7AWl § dfemma T
a¥3  wWEAasT W §fY &
Democracy of the people, by the peo-
ple and for the people. T& A5 FI
HIANT T@HT WA, FAT WA
dfagra & fxasq # fwar f5

We, the People of India, having solem‘r:
ly resolved to constitute India into a
Sovereign Socialist Secular Democratic
Republic and to secure to all its sitizens:

JUSTICE, social, economic and poli-
tical;

LIBERTY of thought,
_ belief, faith and worship;

EQUALITY of status and of oppor-

tunity; and to promote among them
all;.. 5

expression,

t e o

qdrar, w6 F0 I9 Wd A

S A s 9q fard ?n'T F@qm
aifsy ‘

Universal adult suffrage must be gran-
ted by Constitution, Elections should be
free, secret and periodic and elections
should be managed by an independent
(ommlsaxon set up unds.r Union law.

H3&AT, Tlo AT WG HEAIFL
W g v W @zw;r?rﬁ}zvr
FA F WEHA F G'a%waa”r
mrﬁ,ﬁmaﬁ"ﬁ@r@r%

B eI I i A -

uhrpR S § Ay weeTHEd WIEW §
AT AT 1 Slo TSHWEETO A

gE fawdg sy fww § FB @

ot Fgl 5 WEWeT UgEA 7 WA

'%wmﬁﬁmmmﬁm

78 WEIRTA UTTE ¥ TERE T
gat am qfisa wifee aaw va
& agd q¥ Tud AU ow quiE Feex
TIGT T | qREar, afe | W

A TAMT Sty wgr ar—

“If .you cannot trust the honesty of your
own. individuals, you can pnever make &
success of democracy.”

qfear qET AT T@ EH AR AR
oz faar <@ § fF anfew fomr o
F a@ SN IHE A1 1 Al
q%7 SR Fd §w A TS S
A 93 a7 faq g¥ 7 d@AT qgr)
qug few wis <G #1099 S AT
@ w® & 9 T dar ) were, §
frg At

o
A
svﬁ“

g Y R FA A sra'w
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[ gTrasirg fug sgaiica ]

A% TN 21—-8—90 WL Y HATH
3-9~90 F i@ g @
18-7-90 &1 T # 7€  IgAIAT
2-3~91 ® T¥ @I wg wW |
oF T T 6 HEW ¥ fageimw
a9 F oo SH a% F UG wer o
qa Fw wgd S AT | S
R FOUREH w1 gar
a R &G A @
#r foqe @ g a@ ™ B fF 3w
WY g W TEARE gmy Oy
¥ fo Tsw N G AT WD
JEEEOT WHIH W F TR G DA
¥ Sugyl F H{HT WAAT HOA
HE OGP 1 TSEL A WS g W
g et 7 fAgeasid qqt #R
uaifegt &1 geral 1 qHT F fHC
WL g™ FHUT GRI § | RO
® AWMt F g H WK Wy
fegad ¥ @i & ) ™A T o
g AT IR Fi g W T ERCHE
iRy & FaoE W g qRew Wy
ferfe smiaT Fomisids HI IA-
oA ogE & owmE W osi dme
W F T TiEwEE ¥ OTwE
IR HEE § oA 99 49 war
# wey, el Tiww W faewem
qwiy Syew g 1 IR (ifeeelr
G fqdl & qar step-weie § sad
gzt § favae wgunr W @
2 I TOw ¥ @mTETR fawiw
R oo ¥ ool wew w1
IHE HHOE A AT &G 6 A
AR waw ¥ fNC AT g
STC' 4 IR ) S FENC AT
FHT AT FT MWP 4 TIHGH F
WER §THET M TR W BT
U q@qAT AR B FrE S TG
Rq &1 § | g q& 97 q &

i 7w A ®FGYL T
93 HEmui, wH @ SE R Wy
g 99 g TR T &9 IS WE
W s osfaga oY 9@ e
TCEH &9 F | awd & A% 8 |
m heg @ gq ...
(Suquta) wdeal, & ¥ . @ig-ag

!
\
\
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Fd HIGTRT T T oweEw F il A
10—-1-91 &1 Fg: '

“The Governor of Assam in his
report dated 26-11-1990 addressed
to the President of India has stated
that the United Liberation Front of
Asom (ULFA) has embarked upon
an armed struggle for what they call
as the liberation of Assam from -the
Indian Uniop and striving to set up
an independent sovereign state. As
many as 113 innocent people have
been gunned dowpn by the ULFA.
Carrying on a campaign of vendetta,
the ULFA ctivists have systemati-
cally Kkilled police officers and politi-
cal figures who resist the achieve-
ment of their objectives. As many
as 58 political workers have been
killed during the last three years and
19 oflicials have been  assassinated.
The Governsr also mentions that in
the districts of Lakhimpur, Tinsukia
and Dibrugarh, the ULFA  activists
have set up a parallel administration
taking over the executive, adminis-
trative and judicial functions.”

T o' ¥ AEW A AT
WL HA R T AT owIedr § qgy
PR T WS A1 TEF & wE
YR F AT F_NET FT ARy
A 59 Fw & fag 80 wa
At F oworiaw swhwd @ gRw
i Wy, S AE & ¥ afsm
RCIRCTRNI COl =t A B T
W FEHE K qHE A g |

HERAT, T ugl W g oS
@ wuR H§ &3 War | 9T HiwyT,
25-2-91 F “gfiET  w W
IHANY, ARy F w9 6N
waer A7 foylq & wHy-www ol
TREAT A T § Iy gqEeT &
¥ g9y fudr ¥ f5 g« & gz
7R faredt gf feafe & ofemy
¥ ondw AR & AT Faar owv
faswy a7 g a1 | g swofa-

I AT wwdt @ gl & @

WA gu Temw weedwt % sy
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AAWS FATAT G0 FE AT 9Z
T I B AR SIS [T 9qr
5 i zd oiw @ifma Saw
AWM F T A (W F TE Tw
waaaa%@ir$ﬁ5ﬁwgiﬁt
IEW WA fCFe qdt weoredledi
ELR G %, SET 9 TS WiEA
F OB AR A wwdr g 10 F
THAEGE, d90qZ, T-GEs AL
frefueh fadt & go Wi §
UF @ad J48T F & F Fd FT
WI ) T TAAT T CHeET g
F ot gw § fReed & wae
A F FO Iar  fgww maafyai
¥ I@A WY qAr qSAGT Al F
W AN B WA w@ HeAo
WEA A Q9T WG XA F
T MEET T §F ¥ AWEg
faft qar & wd @ 1 daax
gERITE AT THTEgH & qT
I BT 9 ST A AFE H
SAF AARE F Y T I o
g oWy oy gyery 9w
HAE F} OUFY F owewd q
q2 9T A% TN A FW G FA 40
sy ff foami uqr e g
qr | THA ¥ ARG el Froaarar
AT T F T qF FAwdr o 9 @
ff AT 7 & g awd weEd
oA g RE@f I WA W@
i ¥ I FO 91 Y ag THoET aTo
§ Mggaadidl w Tao Y o
%o ﬁ gwal #r deffa g
qfeons & §Rd T 1 W AT
¥ ¥ 3“1’"1 gq fua @ @ 910
#R fgeas gafaat av  Fer,
TH W@ wE vy 9 )
T Hefefs F  gATIW TR
AR qTIH A7 AR el T3 THo
M ATH.CHE. AT TRT Y
gﬁma’r T TR G OW W@ |
“TET, AEAAT T QG AR
¥ wa.d f.f 9ww fedt ¥ ww
¥ fau o=, Morawe, faenRs
gt Y F A W OR IHG A
AN GAT 911 §B wd AT AW
TEL WRT F FHIEA! ffra TEN
T A gy o 9 9

[16 JULY 1991]
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g¥e Hodl>go wtal ¥ aﬁi’ﬂ'ﬂ’.i
F wedifes @ owfaw cast &
g %rw-ﬁam T @i9F ATq Bl
@ 4r !

wEEal, 9% .3 visy H 3,76
Gvy & ercy qraivw } A F
w7 AT I@ F WG AP, &
7 wgatfegt =@ zraméracfi'a‘f &
gragd €t fiar vgr &, ¢y Fa7 fud
§ fx azErelt wiawe EEr (cf‘ro
mr, % ), afwa Jwafase qade
(o T TR ), afwmmr yvrgs
(Fro T Y ) I B3 QAo oo
fo & TaE T A fAgT 1 I W AT
alg &4 g 9 | 4 O &igi § AT
HANAIR B G FL GEIFAT 5
8 SRS Fgt 7w S
afafafedl &1 aa foaar =0 §
agr rwﬂf ® @G IBE T HGR
¥ rxqrstz" faama we ¥ oy ¥
T ®Y ¥ maRi GeAEGHT ¥ At
ua &1 Yo § F wiyg faay Ffau
(ffq'q"{xe aT, gh IR [ Q‘a kT
g7 ¥ =1 ¥ 9qm@ fsar 97 I"

w@'r'm g A owid Af §
g 9t # A AT W A &
qg @&t A 3§, Wi« AR Hey
grae ¥ ¥ W®A A g WF ewdy
vEY df | ZAAT HFR G@W ZHT
9 %7 § 3 AT IF4 g f
fam aF1 T TINT FT T LA §
faqr o1 37 91, 39 937 T faow
fﬁ@ﬁ"-ﬁf?vﬂ T Q& A1 Fy Y 97
f& zemiAg § gTH F T T
gegre X AvER fwar &, AT
wrifas wigsrd #1 gar av g,
gegpe ¥ AWl &1 qugfaw sfgsre
grar 31 ¥ faw ® Y @@y R ava
dY | ¥ _SrRAT a1, 81 5T -1
qie agd At ¥ FEMAfy AT HL
FAT4T 97, AT FIEHTAA 47 W7 I
qrere medly @rga @ &7 Qg
g Sg FIT F N AAT F 5w
qqed & @9 A399 wér ar, 7 q@iR
% @ ¥adr Wgda g ) SEH NS
aeg &, @rw
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ki qimﬁa fag wlgqarf‘qm]

qEq!, IT-TIAT, HFE KT
Afgaarg &) arT gny  wwA WA
g ﬁm aza ?mrfaf'ir U R
F1 g1 ¢ 9@t 9L ge ®F A7 T
3T, at @i faver 7 5 wWEA F1
IRE 43 # TTa q HT @ R
¥ ST qredE qaar qard, F-
fazz qraf, S=at @@ v @I &
7 fag @7 0F-0F cFewW & AOw
fa¥ wiv feqar $ w7 1 97 o=
ga‘mema w313, o1 v§ 333 F Z
wal 4, SAFT ag ww g 79 T
g8 TFT A WA, FAT gW IS @8
@Ay w17 IRt wrg wrEAr fawray,
ar 714 58 qen F T F( TF-
ara A Fgaar qear I ma T amm

EH AT &, W 9§ aw 1 EAL

2, fagy 21 wE B WEE A 40
fadtdrer gv sMwalge & :-—\,ﬂa
e FY UG gar il T . a.

. ¥ 0 M7 Neq gEw §a T
qEg F 85 IWT AT I @1 fH
foa ag o8 Seardt dmew, @w %
ZFF & X AW fm g AT
§U57 T4 &7 @S 9 sfrr T AT
¥ SRR FT AT 'ara% & w7 i
331 gAY 9T gEl & mar o,
AvEIY ¥ UH FIIT FH SIAT, Al
gadl wlETw, 951, T GgE AR
T g ag F7 % quaifam wtaerd
wl g g T g, awaifes i
T ®A g G § ) g, ag g
zam a1 fagd gv g7 femr € %
afzal as &9 frmat EGICER o
qF AG i, qar gt @da afedt
ah TH 99 AGW AT 1 A AN
gHT 1 AT a:nar QFAT & a1 ar
grg-ure 99 arq-aqm“rv e AT
AN T, F31 OFT w91 7 F57 WY
FaT A WG ) afremre ¥ XA
g ? mqmirugrfa-'aa’*ra
¥ 9ay ag wia ¥¢ T AAT F IR
S W’raf:rvria’f-m‘rmw~
TW T& & a9 1§l I9 ¥
AET A I mar & g fage F
T Yt A TE@ AR T AW

vgi fF de @1 gfgwiv wesl awT
g qifaq g9 97 T 9€T Agm
dve st i, afwa Frefim sfe
&7 wiefrde w9al a9 ¥ FeE A
g oy .., (mEaE) gz wdt
ala g, (Im'&m) Sq a 9917
am%fmmg’taé&awmr
aEFy & T Sev wT@ f&owwr
Tordr @ frdt wRar o AR &
faara st~ fadt 9% 1 o°
aiefede fasr v @ * 1 ag
T Ser &Y. .. (Smam)

=Ny wagw fag (feere) ¢
wE1IAT, 7 aga difag 9w AT
argfraa o7 &y goor & & @g @Y
QO UF A& ga) & fgame ag ara
wgat fr Sey s ¥
ar qr Al ey F sfewre ﬁﬂﬂ
wgeq 1 feedl wew WY 9v § o
n@ A9 SFEAr " fifse L

THE VICE-CHAIRMAN - " (SHRI-
MATI -JAYANTHI- NATARAJAN):
I will like .nte .the records and expunge
any reference. that xs unparliamentary,..
(Interruptions) . . )

=it T eade g cag sur ard
aisaaraafmaﬁ%ah%m
¥e q1.. .. (sFFum)

SHRI CHATURANAN‘ " MISHRA,
(Bihar): 1 am of the opinion that Shri
Ahluwalia should not be taken serious-
ly.. .He.is . habituated .to say.any
thing, That  his habig. . . (Interrpp-.
tions). .. ) R e

SHRI'S. S. AHLUWALIA: Every-
body is-a serious Member of this House.
Everybody is serious. It is. you people
who are not serious; that is why we

lost Shri  Rojiv Gandhi. It is you
people £ T * .. (Interrup-
I:ons) is T '

GamaeT t(a‘razrr & mo aﬁr—'_'
I w7 § 1. ... (srrEm)

& argr g .. (de)
*Expungcd as ordered by the Chair.’
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Abhluwalia, please do not make alle-
gations. . . (Interruptions) . . .1 will  get
it removed from the records.. . (Inter-
ruptions) ...

SHRI CHATURANAN MISHRA: 1
told you, he should not be taken serious-
lyf.v, . (Interruptions) . . .

THE VICE-CHAIRMAN
MATI JAYANTHI
Please sit  down. .. (Interruptions) . .,
Please  sit  down...(Interruptions). . .
Kindly excercise restraint  Mr, Ahlu-
walia. . . (Interruptions) . . . You cannot
make allegations against other  hon.
Members. . . (Interruptions). ..

(SHRI-
NATARATAN):

ot TR wegwW {78 ¢ 31 SAEd,
1948 F1 ot wrig Ag wAw
qgEwr weT wY g@Ar gf ...
(sxaam) =17 fevT it gz gam
Adl of, @y AT g1 NE | @R
faw F17 fasare g, oM gamzy ?
a g9 avg & T Gurar Fray
gy &r, .. . (Swaam)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please sit
down. .. (Interruptions)...You cannot
make allegations against hon. Members.
I request you to kindly withdraw it.
Otherwise, 1 will have to expunge it
from the records. .. (Interruptions)...Do
not make allegations. .. (Interruptions).

e e

SHRI CHATURANAN MISHRA: Is
he withdrawing it?...(Iaterruptions). ..

THE VICE-CHAIRMAN (SHRIMAT!L
JAYANTHI NATARAJAN): I am ask-
ing him to withdraw it ... (Interrup-
tions)... Mr. Ahluwalia, please  with-
draw your statement...(Interrup-
tions). ..

SHRI SUKOMAL SEN (West
Bengal): He must withdraw, ., (Inter-
rptions) . ..

*Expungedas ordered by the chair

SHRI GURUDAS DAS GUPTA
(West Bengal): He must be asked to
withdraw his statement. . . (Intcrrip-
tions). ..

SHRI S. S. ARLUWALIA: If you do
not allow me to speak how can I with-
draw my statement...(Interruptions).. .

Fragiean, T a9 aedr Wi
#.9% g agy g & fag azq afes-
Wl #.... (W)

3.00 p. M,

SHRI SUKOMAL SEN: What is this,
Madam?. . . (Inferruptions) . ..

SHRI' GURUDAS DAS GUPTA: He
cannot be allowed like this...(Inter-
ruptions). .. : : .

SHRI SUKQOMAL SEN: It is a shame
on the Congress (1) ... (Interrup-
tions). ..

SHRI S. S. AHLUWALIA: They
don’t allow me to explain my argument
... {Interruptions) .. Madam, I am se-
rious. . . (Interruptions)...I am serious
... (Interruptions). ..

SHRI CHATURANAN MISHRA: He
should withdraw it, Madam...(Inferrup-
tions) . .. ’

THE VICE-CHAIRMAN (SHRIMATIE
JAYANTHI NATARAJAN): [ will have
it expunged from the record...(Interrup-
tionss). ..

SHRI GURUDAS DAS GUPTA:
Madam, you must apologise.. . (Interrup.
tions)...No Member should be allowed
to behave in this way in this House.
What 1s this?. .. (Interruptions) ...

" §HRI SUNIL BASU RAY  (West
Bengal): What is this, Madam? He must
withdraw it...(Interruptions). ..

SHRI GURUDAS DAS GUPTA: He
must  appoligise. .. (Juterruplions) . ..

SHRI S. S. AHLUWALIA: You ar2
not going to write my character certifi-
cate. .. (Inferruption) . ..
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SHRI GURUDAS DAS GUPTA: I will
never give you a character certificate. ..
(Interruptions) ... 1 will never give you
a character certificate. .. (Interruptions)
... Go and gel it from somebody else. . .
(Interruptions) ... There is no character
at all. .. (Interruptions) . ..

SHRI S. §. AHLUWALIA: Madam,
he is going out of the limil... (/nterrup-
tions) .. .He is going out of the limit

... Unterruptions) . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly with-
draw those words. . . ({mterruptions) . . .

SHRI S. S. AHLUWALIA: No. My
charges are bhased on some facts...
(Interruptions) . .

SHRI SUKOMAL SEN: What facts?
.. A(nterruptions) . . . M

SHRI GURUDAS DAS GUPTA: What

" facts?. .. (Interruptions) . .

SHRI SUNIL BASU RAY: What
facts ... (Interruptions), .

THE VICE-CHAIRMAN (SHRIMAT1
JAYANTHT NATARAJAN): Let me tell
you, Mr. Ahluwalia,. .. ({nrerruptions) . . .
Let me tell you, Mr. Ahluwalia, you
cannot make allegations against the Mem”
bers like this without bringing forward a
substantive motion ... (Interruptions). . .
You cannot just stand up here and make
allegations in the course of your speech
against the other Members without a sub-
stantive  motion. . . (/nterruptions)y . . .

SHRI 8. 5. AHLUWALIA: If you
don’t allow me to withdraw, what can
be done? You are restraining my right
also. .. {Iaterruptions) . . .

THE YICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I ., only
saying tlat you cannot be permitted to
make all-gations against the other Mem-
bers. . . (Interruptions) . .,

(Amdt.) Bill, 1991—Passed 220

SHRI S. §. AHLUWALIA: | am aot
making any allegation against any indivi-
dual Member. .. (Inferruptions) . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): It makes no
diflerence whether it is against one indi-
vidual Member or many Members. In
fact, it is much worse if you make alle-
gations against other honourable Members
.. .(pterruptions) .. .1 would request you
to kindly withdraw those words. I can-
not permit you to make allegations against
the other Members.  For that you have
to brinz forward a substantive motion
.. .(Interruptions) . ..

SHRI S. 8. AHLUWALIA: Without
explanation [ cannot withdrow. .. (In-
terruptions) .. . Without explanation 1 can-
not withdraw. Now, it is up to you,
Madan. . . (Interruptions) . . .

SHRI SUKOMAL SEN: He must with-
draw. .. (Interruptions) .. He must be ask-
ed to withdraw. .. (Interruptions). ..

SHR1 GURUDAS DAS GUPTA: He
must offer an unconditional apology...
Clnterruptions) . . . He must tender ap un-
qualified apolagy. .. (Interruptionsy . . .

SHRI CHATURANAN MISHRA: He
is not complying with your order...(In-
terruptions) . ..

SHR1 GURUDAS DAS GUPTA: No
Member can speak like this in this House
.. . (Interruptionsy ..,

SHRI SUKOMAL SEN: He must be
asked to withdraw. .'(Interruptions) . . .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): | cannot
ask him to leave the House...(/nterrup-
tionsy. . .1 have asked him to withdraw
his words.  If he does not withdraw, I
will expunge them  from the record...
(Interruptions) . . .

SHR!I CHATURANAN MISHRA: Since
the is not obeying the Chair. under pro-
test we are walking out.

‘At ihis stage, some hon. Members jeft
the F/mmher.] )
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SHRI SUKOMAL SEN: Medam, you
have failed to protect the rights of the
Members. It is a shame on the Congress
(I) benches...(Interruptions)... We  are
also walking out...(Interruptions). ..

" [Ar this stage, some hon. Members

left the Chamber.]

. giwsg Tz srgaatfw; :
SuiEAs W, @ OAG wwd
T T 4 1 3% TR wWha-
wi weeiv T gy fewar &

“‘Burial of democracy.’, Says all-
party meet.”

o s afasay § viegaly wrad
Far war qy HQTT AT THE A
Ta famy o, vy foar v fo
watfas afgwd &1 g4 gar §
fad afr =R, Yawz fomwar §—

“Basy wurges the President to re-

sign” iﬁ?-a‘r-xﬁ"f IR FNAT H@qTT
“graza F TR ERIFE  Ugr
gea g, AAg awy 9faw T an -
z‘rfv‘zra og( gFai g forad ax-3ai
W fadi § otgt TSI a8 FY iar
A g, 8 ﬂfqa &% FrEEr  aar
§ foogogem ¥ sand g

dY maredi, A AN FT @y
F wEva § A7 wg 5 am? vISg]
# Tregnts @i YA TR § T
¥ "33 Fawt g 7R a1 f5 Awig
S g, dfwa vw @9 B @oET ¥
9 9T etq W4 fear 1 uE qvw
@ gamsir wEa ¥ ARl fa agt
i we g7 fgdewd gvg g
fdey wrag aga abm 8, fu
aag fog @ gAATFT F g
TqWTG AN F WA &1 ZATEAST
AaxT IFFT G 9N FW F Aoy
wETEr ¥ agl qven & eagyr
S R L
T FHT T A T{ro9 A osay
33 ToE WY & A%E wa N
T | TF faC A fomwT g ?
fsrryie &, fasgi 9/ x@7 7gr oar
fa Tiwafy wT@A S g oS X
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anaifas afewd &1 gye g g
i fadr afag fuso ov Aqa
*E vurd | Y Y qav 49 Q7
Y YErE B, W1 UT I AATTHY
aedi #I, g %m‘ra“r AcEt a1, fade
grdl & gl fad gy W
YAGH WT QT 91 HIT LI
gl T, faed yam Ag dawy ¥ q et
oIt My WY ¥ g@ a@gq ¥ faw g
§ 9ad wisaq ¥ AF VG oA
HERGT, AT zre% # T WS
B wry &, @ w0 oate AT g
gAAT § | A@E S 7 T~

“It i{s the civilized approach fo a
problem about which people differ, the
non-violent way of dealing with it. To
crush a- contrary opinion forcibly and
allow it no expression, because we dis-
like it, is essentially of the same genius
ag cracking ne skull of an opponent be-
cause we disapprove of him. It does
not even possess the virtue of success.
The man with the cracked skull might
collapse and die, but the suppressed
opinion or idea has no such sudden
end and it survives and prospers the
more il is sought to be crushed with
force.  History ix full of examples.”

(SHRIMATI
How much

THE VICE-CHAIRMAN
JAYANTHI NATARAJAN):
longer will you take?

SHRI S. S. AHLUWALIA: [ have just
begun. =3

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): You have
already taken 40 minutes and the time

allotted for Congress party is one hour
and twenty minutes,

SHRI S. S. AHLUWALIA: 1 am not
taking the party time. | have moved
this Resolution.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No separa-

te time has beep set aside for the Mover.
Anyway how much more time do you
want? 1 am just asking.
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bHRI 'S. S. AHLUWALIA: I-am con-
cludipng.

weEar, ‘sweaw w1 Q-
Tq fazaar w17 TqFT WA g,
F ¥ { @y A AwTA R
fag adt =g 31 & sy Fe %
AL tnfwn:r ¥ ana ¥ vey g
oifgeaty &) §IST IaF arg faaar &
v wafag agh 97 S A0l &<
g ar 91 FIEsgls 97 SEEY QA
w gt qEr ag ar fa At A
A FIQ 91T | qg TAT & | Gia'arﬁ
545 &t § 8 528 dT W AW
w71 faT a1 g Fur wE gsar .y
P o W@ @ a7 gI@® TN
¥ 7 gH @y #Y JETq Ol g
gAY AT A o7 W ot g adl
am 73 & 1 wia A fwT 39 meAr-
M FT ATET, IFW AHSHE F7F 94
FreAl w1 AT wagF FQ & A

afee gy wmwReE &
qewR ¥, TATY FHSHSH F WLAF &,
gotega & wieaw § gardy g SAar
F wfUTI &1 g Fva AT 7 F
g% o a7 fautv & ) J%¥va §)
ag 79 FG @ET EU #IT IA 94
dS 97 799 g § famiv &g
gC # z@ wiswe &1 faqw Fvar
g 1 wmarl
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF STA-
TE IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS (SHRI

RANGARAJAN KUMARAMANGA-
LAM): Madam Vice-Chairman, I beg to
move:

That the Bill further to amcnd the
Representation of the People Act, 1951,
be taken into consideration.”

Madam Vice-Chairman, the Bill seeks to
replace the Representation of the Peo-
ple (Amendment) Ordinance, 1991 (Ordi-
nance No. 2 of 1991) which was promul-
gated by the President on 18th April, 1991.

In accordance with the provisions of sub- -

‘section (2) of section 14 of the Represen-
tation of the People Act, 1951, the Elec-
tion Commission of India recommended
the issue of a notification by the President

on 19th April, 1991 calling upon all par-
liamentary constituencies other than those
in the State of Jammu and Kashmir to
clect Members for constituting the Tenth
Lok Sabha. The Election Commission re-
commended issue of a natification separa-
fely, in due course, in respect of the par-
fiamentary constituencies in Jammu and
Kashmir. The Election Commission had
made this recommendation because gccord-
ing to the Commission, major political par-
ties had expressed the view that the situ-
ation at that time was not conducive 0
the conduct of free and fair elections
in Jammu and Kashmir and that special
security arrangementy were required to
be made before elections could be held
there. The Commission accordingly
proposed fixing up of a separate pro-
gramme “in due course for elections to
the parliamentary constituencies in
Jammu and Kashmir.

Under Section 73 of the Represeata-
tion of the People Act, 1951, the Election
Commission is required to notify the
names of the Members elected from the
different constituencies and upon the is-
suc of such a notification the Housz con-
cerned shall be deemed to be duly consti-
tuted. In section 73, there is provision
only to exclude thie results in respect” of
those coastituencies for which poll could
not be taken on the date originally fised
or where the time for completion of the
poll had beeh extended by the Election
Commission. No other exception cxists.

Therefore, in order that the President
could issue a notification wunder Scction
14(2) calling wupon all the constituencies,
except those in the State of Jammu and
Kashmir, to elect new Members on 19th
April, 1991 and in order that this process
could get completed with the issue of
‘due  constitution’ notification by the
Flection Commission under Section 73,
it was necessary = to override
Section 73 of the Representation of the
People .Act, 1951 suitably, to enakle the
Election Commission, to issue a ‘due cons-
titution® notification under that Section
without taking into account the parlia-
mentary constituencies in the State of
Yammu' and ‘Kashmir. As the matter' was
urgent and as the Parliament was not in
session, the Representation of the People
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{(Amendment) Ordinance, 1991 was pro-
-mulgated by the President on 18th April,
1991. Thereafter, the Presidential Notifica-
ion, calling upon the constituencies other
than those in the State of Jammu and
Kashmir, was issued on 19th April, 1991.
As the hon. Members are aware, in the
past similar Ordinances were promulgated
in the cases of Punjab and Assam.

- The holding of elections to the Par-
liamentary constituencies in the State of
Jammu and Kashmir has not yet been de-
cided. Further, in order tp ensure the con-
tinued availability of the legal basis for
the action taken and to be taken, it is
necessary to replace the Ordinance by an
Act of Parliament. Hence, the Bill is be-
fore the House. I would request that the
Bill be taken into consideration.

The questions were proposed.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): The Statu-
tory Resolution and the Motion for con-
sideration of the Bill are now open for
discussion. Shri M. C. Bhandare.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE) (Maharashtra): Madam
Vice-Chair-persen, I rise to support the
Bill.

Madam, 1 am very proud to be an Indian
citizen. In fuct, since some of us believe
in rebirth, if [ were 10 be asked where 1
would be reborn, I would unhesitatingly
say that T should be reborn in India.

And where in India? Unbhesitatingly,
I would say ‘in Bombay’ because Bombay
is a mini-India. Now, why do I say that?
I say that because it is a very free and
open society, Ours is a very mature de-
mocracy. Nowhere in the world do you
find such diversity, such  variety, such
conflicting interest in matters of religion,
in matters of language, in matters of re-
gion and in ethnic matters. It is all right
to talk about USA. They have one lang-
uvage. They have no problems which this
diverse  multi-cultural,  multi-religious,
multi-communal, multi-ethnic and multi-
lingual society of India presents. The
challenges are really very serious and the
198 RS—8

time nas come for us on occasion like

“this to go into a little detail on each of

those challenges. Despite this diversity
what India has achieved, has not been
achieved in the rest of the world. We are
a developing nation. Despite our techno-
logical progress and advance a 'arge sec-
tion of our population lives bpelow the
poverty-line. They suffer constantly from
hunger and want, occasionally from fear
as well. This is not a very happy environ-
ment for the human rights to which a
reference was made by my friead Mr.
Ahluwalia. Despite all these things, India
is one country where there has been a
peaceful change through ballot. And it is
a matter of great pride. In fact democracy
is everywhere in the world including Pak-
istan, Bangladesh, Burma-—take any coun-
try in the region,—is completely broken
down. It is only in our country that demo-
cracy has not only survived but thrived.
It is indeed a matter of some regret that
we had to go in for general elections par-
ticularly in a matter of 16 months, since
we voted last. We had to go without &
notification coming under Section 14 and
30 of the Representation of the People
Act for the State of Jammu and Kashmir,
Nobody feels more sorry than myself for
a situation where people are deprived of
their right to vote. But this is unavoidable
and we as the legislators who have to up-
hold the rule of law—since there is no
provision in Section 73 we have just to
uphold that rule of law and to comply
with the provisions of law—support this
Bill. But, this 8ill i5 also an opportunity
to see why one State has been kept out of
the election process altogether when the
General Flections were announced for the
Tenth Lok Sabha. I was all amazed to
hear my friend, hon. Member Shri Ahlu-
walia, saying that we should look at
Kashmir as  adjacent to  Pakistan.
That was not the only thing. Bengal is
adjacent to Bangladesh. Nobody looks at it
from that angle. But, the real point is
that the basis of any democratic elections
is that it has to be free and fair, and we
must, as champions or liberty. as cham-
pions of human rights and as champions
of freedom, ask ourselves and give an
honest answer whether there are condif-
jons prevalent in Kashmir, the valley of
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Kashmir particularly, under which we can
have a free and fair mandate of the peo-
ple of that region, whether it will reflect
a true verdict, a popular verdict and a
free verdict of the people of that valley.
The question, if I may put it in contrast
is, whether the ballot will succeed o1 the
bullet will prevail. Whatever one may say,
it is a matter of regret that some of us
who have been repeatedly raising this
question of Kashmir for years and years,
our protestations voiced in defence of the
people of Kashmir have at all times, fallen
on deaf ears, no matter what the Govern-
ment was. Things have gone from bad to
worse.

It is unfortunate, that in the last 16
months, especially in the first 11 months,
when we had a Member from Jammu and
Kashmir as our Home Minister, the
things did not improve. In fact, things
worsened. To solve any situation of this
kind, the measures can be divided into 3
sompartments. You have the administra-
tive measures, you have the political
measures and you have the development
measures. I am in entire agreement with
what hon. Member Shri Ahluwalia said
that democracy was destroyed and des-
troyed. 1 am not here to apportion the
blame. I am only recounting history. It
was destroyed the day when the Jammu
and Kashmir Assembly was dissolved.
Members of the Assembly, whether they
were Congress Members, whether they
were National Conference Members, as
long as they were Members, they proudly
said that they belonged to the Congress
or such and such parties and they could
say this. The moment the Assembly was
dissolved, they became orphans and star-
ted shouting ‘Pakistan Zindabad' along
with the other militants, That is a matter
of shame for us because right from Rubiya
kidnapping episode, right from put-
ting Shri George Fernandes ipn charge
of Kashmir affairs ang Shri Mufti
Mohammad on the other side, you
find a tremendous slide down in the de-
mocratic position. T will wind up my
speech giving practical solutions under
each of the three heads, namely, the ad-
ministrative head, the political head and
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the developmental head. But, before that,
I want to satisfy the House that if any.
one has a perception that in today’s sli-
mate in the valley, a free and fair election
is possible, such a perception is not only
a distortion, of fact, but it verges on per-
versity. It cannot be forgotten at all that,
today, Pakistan is waging a war by proxy
against India. Nobody is happy. We do
not like the Army being there in any part
of the country at any time. I do not think
that is our creed, or, that is the way India
behaves. Our country has been, as I said,
a democratic society We have our Army
to fight foreign invasion, We rarely use
it. In spite of that, we have the Army
stationed in Kashmir for such a long
time. We do not like it. But it is not &
question of our liking it. It is a question
of meeting a situation. If anybody feels
that Jammu and Kashmir is an ordinary
problem, I am not prepared to take it.

As I said, this is a problem of the
unity and integrity of the country. Madam,
this one thing, the unity and integrity of
the country. is totally non-negotiable. No
matter what sacrifices we have to make,
we will make them, to preserve the unity
and integrity of the country. The doctrine
of autonomy, the doetrine of self-deter-
mination, has no place at all. India is one.
India is indivisible. Many of us are pre-
pared to give our last drop of blood to
keep it united, to keep India one.

Madam, T am going to devote a greater
portion of my speech to some of the al-
legations which are now current, not only
in Pakistan but in the rest of the world
also.

[The Vice-Chairman, (Dr. Nagen Saikia,)
in the Chair].

Though this Bill is simple, I want to
take this opportunity to clarify the entire
picture. On the one hand, you have a
war- like situation there. I do not have
to give the figures, The figures are there.
Increasing militancy. Increasing seces-
sionism. Activities fomented, aided and
financed by Pakistan. The training of mea
and supply of arms, sophisticated arms,
by Pakistan is a matter which has now
been well.established.
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SHRI YASHWANT SINHA (Bihar):
Even manpower.
SHRI MURLIDHAR CHANDRA-

KANT BHANDARE: In fact, it has been
accepted eveny by those who care to know
the rorrect position. On the one hand, you
have this picture and you cannot possibly
meet this kind of an aggression. Of course,
it is not an open war. But this is what
makes it far more difficult. That is why, I
feel that anybody who thinks that, today,
there would have been free and fair elec-
tions is entirely in the wrong, What is the
situation today? Well, I do not have to
mention it. We have had the kidnappings
of some Israeli citizens, one of whom
was shot dead. Then, the two Swedish
engineers got away with some difficulty
and with good fortune. Mr. Doraiswamy
is still there. There are a number of kil-
lings. It is indeed a matter of regret that
as a direct result of all these activities,
what has happened is that developmental
work in the valley has come to a dead
halt. Today, you cannot build even a fur-
long of road in Jammu and Kashmir
where roads require to be repaired regu-
larly because of the very heavy snowfall
in those areas,

SHRI YASHWANT SINHA: The
Moghul Road has been abandoned.

SHR! MURLIDHAR CHANDRA-
KANT BHANDARE: Now, I want to
give a package. The Government is talk-
ing of a package. But nobody reads what
we say here. It remains there as it is.
May be, after some time, somebody reads
it and tries to get the idea.

Today, the administration is totally
paralysed there. There is no administra-
tion. Somebody had taken it into his head
that if you do not have Kashmiris in the
administration of Jammu and Kashmir,
if you have somebody from Maharashtra
or from Tamil Nadu or from Bihar, the
administration would work better, But is
that the way to go about the administra-
tion at all?

it wrfara oy Rl (AETITer)
fgTz ¥ 77 oefafrdw § ?
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s HTNUT 3. T6F WA :
g § 1 (3magm)

g

SHRI A. G. KULKARNI:; He is defea-
ted in Bihar. There is no administration.

SHRI MURLIDHAR CHANDRA-,
KANT BHANDARE: He is not defeated.
His election has been countermanded.
(Interruptions). I am glad that my hon.
and veteran senior is, for a change, taking
note of what I am saying,

SHRI A. G. KULKARNI: I understand
what you say. My only submission is
Bihar. and U.P., these are the only two
States which are a drag on this country.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: 1 don’t know how
it will be if you put them in sopore or
Badgam, it is only a theory.

Therefore, the first requirement is that
you tone up the local administration. Look
at what has happened, (Interruptions).
Let me deal with the situation in Jammu
and Kashmir. Today, there are np jour-
nalists in the valley. All of them have
fled away from the valley. And what is
worse? Mr. Minister, will you listen to
some of the things and carry them to the
Home Minister? This is very very impor-
tant. What is worse is, both the Home
Minister and the Foreign Minister should
have been present today because this is
the only occasion when probably in this
session we are going to discuss the serious
question of Jammu and Kashmir.

As I was saying, after the shooting
down of the Director General of Doordar-
shan, the Government itself has moved
both the broadcasting stations of All Todia
Radio and Doordarshan, This cannot be
understood at all. Tt clearly shows, to
what extent we are panicking. I think
the first thing that they should do is that
they must restore these broadcasting sta~
tiong of All India Radio and Doordarshan
back in the valley, We must show that
we are in a position to protect these broad- -
casting stations,
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I will tell you something else. Mr. Vice
Chairman, Sir, you are my esteemed col-
league in the Press Council. We
have expressed our desire that we
want to hold a meeting of the Press
Council in Srinagar, and the Home Minis-
try is not permitting us. We will go there.
Why? We do not need security. We will
go there at our own risk. So, Mr. Minister,
convey it to the Home Minister that let
the Press Council meel. Even if two or
three of us have to be killed, it does not
matter, That will be a small price we will
pay to show to the rest of the world what
India stands for. So, on the one hand we
have the serious situation and if it is un-
derstood that there is not even a gost of
a possibility of free and fair election be-
cause it would have been the vote of the
gun, then we must support this Bill. 1t
becomes the bounden duty of every
Member of Parliament to uphold the law.
There is a lacuna in the law which is really
not a lacuna at all. That is deliberately kept
because India is one and you wil] have
one election. There have been only two
exceptions in the past to the section 73.
In 1985 when we had the general election
we could not have the elections in Punjab,
We passed Act No. 9 in 1985, exactly
with similar words for the State of Pun-
jab. It is a matter of great satisfaction
that in 1989 we had elections in Punjab
and we will have elections in Punjab very
soon, sooner the better. And we will prove
that there is democracy-vibrant, very alive
and very effective. In 1990 we had the
same problem in Assam. Of course, the
reason given was that the electoral rolls
were not complete, But it is only 2 new
device. i

There are precedents. It is a well-esta-
blished device and, in a country of our
diversity, as I said, where there are con-
victing interests when it is trying to build
itself, in 40 years it has come to be a
secular, free, open, democratic society. I
know, today we have challenges—we have
a challenge from fundamentalists, we
have a challenge from all kinds of reli-
gious fundamentalists—but let m, express
my hope, and the House will share with
me that we have opted for a modern and
egalitarian society where there is no

place, no room, for fundamentalism, or
obscurantism which is even worse. But
this is the last-ditch battle which religious
fundamentalism and obscurantism i
fighting against natiopalism, is fighting
agajnsf an egalitarian society, is fighting
against a modern society, and I have no
doubt ip my mind-—and the House will
share my hope—that these forces of fun-
damentalism and obscurantism will be
vanguished, o
SHRI SIKANDER BAKHT: You are
pointing at me?... (Interruptions)...

"SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: No, I am not poin-
ting at you. ... (Interruptions).... No,
1o, it is not my style. If Sadhvi were
there, probably, 1 would have done it...
(Interruptions).... 1 am sorry.

But this is a very serious thing to
which I want the House to give its atten-
tion. Please don’t be disheartened because
what will prevail in this country ultimate-
ly will be the nationalism, the secularism,
the spirit of tolerance which pervades’
through the country. In fact, it is that air
which we breathe in and out, and what
will be finished are these poisonous gases
which are temporarily let loose and are
affecting the minds in some parts, But
in order to see what is rational, what is
pational, what is secular and what will
promote and protect human rights, we
will have to pay a very, very heavy price.
We will have to be eternally vigilant and
we should not show any respie in our
efforts to support that which has been so
fundamental, T mean, our Constitution.
This Constitution, you wil] find, has been
the longest Constitution till the Yugoslav
Constitution  overtook it. Particularly,
about the Preamble to our Constitution,
an eminent Professor of Cambridge has
said that it is the most beautiful poem he
has read—a poem for all human beings,
promising justice, promising equality of
opportunity and status, and liberty and
fraternity. That is the spirit which perva-
des our society.

And, therefore, I have no manmer of
doubt at all that it is only a short-lived
thing that we do not have elections in any
part of the country; it is only a passing
phase. The permanent phase is that we
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will have a peaceful tranmsition, we will
have a silent transformation through the
ballot, eliminating the bullet everywhere
in the country. When I am on this point,
I must come to another thing which has
been said even in this House, and I

want to enter a strong caveat.  Well,
there ig a systematic propaganda. One
of the problems is, of course, that

they (rain people and send them across
the border. But the most important is
the propaganda and the disinformation
which is let loose by Pakistan not only in
Pakistan but in several other countries,
particularly in the USA. Now I want to
meet this. Then they harp on the same
theme of the violation of human rights,
atrocities committed by the military per-
sonnel in Kashmir. It is a matter of regret
that while we remove our station, the
broadcasting station from Srinagar to
Jammu—there was a question which I ask-
ed—there is a radio station which has
been started by Pakistan for the valley.
This the difficulty. Now I will deal
with this aspect of it.

There are a few things which are neces-
sary for promotion and protection of hu-
man rights. The first requisite is that our
free, open society, democratic society must
be rooted in the rule of law, and I am
proud to say that our democracy is en-
tirely rooted in the rule of law so much
so that an ordinary man totally abhors
any infraction, of law, It is not as if the
army personnel are not taught what they
should do and how they should meet the
situation. Tn fact, it is not publicised that
action has been taken against several army
personnel in regard to the complaints
against violation of human rights of the
residents in the valley. Action has been ta-
ken, but. unfortunately, what happens is
that under the Army Act the proceedings
of the court martial cannot be published.
The time has come when in matters
dealing with human rights 2t least those
proceedings should be published so that
there will be security in the hearts and
minds of the people that if anybody ever
tries to fiddle with human rights he will
be punished harshly. There is 5 continuous
propaganda, and some of us also fall a

’
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prey to it. You find it being discussed even
in the US. Congress, the House of Rep-
resentatives, the Senate. I am very happy
that only last month they rejected all
these allegations against us. 1 must ex-
press, and the whole House will join me
in expressing, our sincere thanks to the
U.S. Congress for realising that the human
rights are fully protected in India and that
the insidious propaganda has no place.

But at this stage [ do want to refer to a
report which has come only two or three
days earlier. Well, Sir, you are a part of
the Press Council, and I am also a Mem-
ber. We had an occasion to form a small
committee, Ultimately two members did
the job. Originally there were three mem
bers. Mr. B. G. Verghese and Mr. Vikram
Rao have given their report. They went into
the case, each case individuaily, I must put
their findings on record because this hu-
man rights problem is going to crop
up again and again. T have read about the
Amnesty report in the morning because my
friend Mr. Yashwant Sinha was showing
it to me. I will get it in a day or two.
They normally send it to me. I do not
know why it has not yet come to me. I
will certainly givs it t0 you. ! will read a
few findings:

“Human Rights Organisation in
India and abroad have reported on
Kashmir from time to time in addition
to  the internatijpal press. Human
rights groups have u constituency and
in the usual manner of adversarial re-
porting exhibit a petfectly understand-
able bias against the establishment and
in favour of the alleged victims who are
seen ag the underdog. Human Rights
groups, however, need to be more in-
vestigative and check all sides more
carefully before th®y come to firm con-
clusions, which they then proceed to
publicise. In the Kunan case, great da-
mage was done by the preliminary re-
port of the Disirict Magistrate, Wup-
wara.

Asia Watch in its May 1991 ‘Kash-
mir Under Siege’ makes the cardinal
error of equating a legitimate, sovereign
Governmen; with factless terrorists and
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armed infiltrators guided by their men~
tors across the border. [Insurgency or
civil disorder confers no right on aay
Government to kil indiscriminately.
But the Indian armed forces and para-
military formations aie bound by the
laws under which they operate, the
Constitution, and the jurisdiction of the
Courts.”

That is why 1 said they were rooted in
the rule of law.

“There have admittedly been errors
and excesses which cannot be condon-
ed. Action has been taken and the guil-
ty punished in a number of cases and
so there is no justification for the belief
that the Government of India or mili-
tary|security force commanders have
turned a blind eye towards gross mis-
conduct or excesses by persons under
their charge. There is certainly absolu-
tely no warrant for the US Congress to
advice the American  Administration
that the training the US provides India’s
armed forces must stress adherence to
internationally recognised standards of
human rights. This is a gratutious in-
sult by a Congress that irresponsibly
supplied the arms that were diverted by
Pakistan from Afghanistan to terrorists
in Punjab and Kashmir who in turn have
been responsible for brutal killings on an
unprecedented scale.

Human Rights violations are bad. Even
one extra-judicially killings or a single
rape is one too many—and it will never
be condoned and it will always be pun-
ished.—Yet any judgement on these
matters, which are more a product of
human failure or frailty and emotional
stress rather than of deliberate State po-
licy or connivance, should be seen in
the context of the scale, spread and in-
tensity of terrorist/ insurgency operations
and official responses, the number of
security forces deployed and the num-
ber of incidents that might on investiga-
tion be reasonably listed as human
rights violations. This is not to exten-
uate abuses, but to ensure a sense of
proportion. It may be of some interest
to look at Amnesty International’s la-

)

(Amdt) Bill, 1991—FaSsed 236

test report on human rights in the UK
with reference to Northern Irelapd.”—
And they referred to that.

1 may say that what they have ended
with is a matter...

SHRI A. G. KULK:}RNI: Sir, it should
be laid on the Table of the House. 1t is
an interesting report.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: It is a long report
and I do not want to go into it.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): The Press Council Report can-
not be placed on the Table just by a
Member here.

SHR1 ;, MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, may 1 read
some of the more important findings. I
want an approbation of these findings
from the entire House without an excep-
tion. ww

“The Committee is firmly of the view
that reports of human cights excesses
against the Indian Army in Kashmir
have been grossly exaggerated and in-
vented. Some excesses have taken place,
but these have been enquired into and
action taken against those found guilty.”

Then they go on to the two more serious
allegations against the Army viz. the so-
called Dudhi killings and mass rape of
women at Kuonan Poshpora and say they
are without foundation. They are entirely
baseless and are a figment of imagination.

“The Kuman rape story on close
examinalion turns out to be a massive
hoax orchestrated py militant groups
and their sympathisers and mentors in
Kashmir and abroad as part of a sus-
tained and cleverly contrived strategy
of psychological warfare and as an entry
point for reinscribing Kashmir on the
international agenda as a human rights
issue. The loose ends of contradic-
tions in the story expose a tissug Of lieg
by many persons and 4 many levels.
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The women of Kunan Poshpora have
been tutored or coerced into making
statements derogating their own honour
and dignity. This cruel exploitation of
simple women through demeaning self-
abuse ig itself a deplorable human
rigats violation.

Although the Committee’s terms of
reference pertained exclusively to  the
Army. it has reviewed the functioning
of the para-military forces in passing
as anti-terrorism and counler-insurgency
operations are indivisible and the mili-
tants are operating under ap overall,
unified strategy.

Generally speaking, the procedures re-
garding inquiries into excesses need to
be speedeqd up and made more transpa-
rent and the findings published with-
.out delay.”

He has ended by saying and 1 will read
that also.

SHRI YASHWANT SINHA: Will you
yield for a minute?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Yes.

SHRI YASHWANT SINHA: ] think
the report which the hon. Member is
reading is a very important document
whicp hag been chronicled by the Press
Council of India. This gives , total lie
to all the so-calleg human rights violation
stories, rumours and inventiong which are
appearing abroad. So I entirely support
the poins that %he made and the whole
House should endorse this. May I also
request the two Ministers who are pre-
sent here that at some point of time, very
soon they should arrange to have this
report laid on the Table of the House
so that we can all share it? Mr. Bhan-
dare is a Member of the Press Council and
he is having access to the report. Mr,
Vice-Chairman, you are also 5 Member,
But we do not have access to this report
yet. May I request the Ministers who
are present here to assure the House that
they will take the earliesy step to lay it
on the Table of the House?
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THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): The Government will take a0t
of your suggestion,

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: | have always been grate-
ful to my friend for a very solid, very
vital and very emphatic support on such
crucial issues.

“Most of the charges levelled against
the Army are anecdotal and not pro-
perly investigated. Human  rights
organisations and the media play a
valuabl, watchdog role but have an
obligatiop to be far more rigorous in
piecing rogether information and pub-
lisning what might pasg for hard find-
ings. The mere say-so of alleged
victimg and propagandisty can only be
treated as such and suggest a cause for
inquiry, no more.

The Indian Army has broken new
ground in taking the bold decision to
throw open its human rights record to
public  scrutiny througp the Press
Council of India. Fey armies in the
world would invite such an inquiry.
The Indian Army has cooperated in this
task. And it has, all things considered,
emerged with ‘honour.”

[

place this report on the Table.

THE VICE-CHATRMAN  (DR.
NAGEN SAIKIA): Tt has to be done
by the Minister,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Now I will come
briefly to my suggestions.

SHRI A. G. KULKARNI: May I
know whether the report is laid on the
Table?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: My friend who
went on saying that I should lay it
on the Table of the House. ..

SHRI A. G. KULKARNI: He said
“not laid.” You give it to me. I don’t
mind.

Kl
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THE VICE-CHAIRMAN (DR.
NAGEN SAIKIA): The Minister has
to authenticate the report and only thep
it can be laid on the Table.

SHRI VITHALRAO MADHAVRAO

JADHAV  (Maharashtra): You lay it
on the Table of Mr. Kulkarni...(Inter-
ruptions) ., .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, having ans-

wered all these questions, I now wind
up by making some numble but positive
suggestions. It must be remembered
that by far, an overwhelming proportion
of the masses of the Valley are in na-

tional mainstream. Mzake no mistake
at ali. I have some experience and I
know how strongly they feel about

India. We must strengthen this spirit of
nationalism. I have a suggestion that
every engincering college and  every
medical college should create two seats,
free, for students from the Valley. Tam
referring to engineering and medical col-
leges as ap illustration.  This could be
done in the case of IITs or important
colieges, prestigious colleges, also for pre-
stigious courses. And they should get
free education. If every year 200 or
300 students go for courses in the most
prestigious institutions, the best talent of
the valley is sent outside.  They are
thrown open to the culture, unique cul-
ture, of the countryv. T think when they
go back—whether for vacation or for
their preparations or for some other
purpose it will create a tremendous di-
fference in public opinion.

The administration, as 1 said, must be
tightened up. But it must be done more
with the people of the Valley or Jammu
and Kashmir than by sending people
from Maharashtra and Tamil Nadu and
other places. They have their limita-
tions. They do not follow their lan-
guage.  They are not acquainted wth
their customs and habits. That kind of
a thing does not work. As 1 said,
please restore broadcasting  stations.
Please allow more people to go there
even though it may mean a little more

for them. Please start your
programmes by in-
volving the people. If you find that
a programme cannot be worked out
by the SDO or the Executive Engineer,
you call the head of the village and
entrust it te him. And everybody will
be paid at the end of the day provided
he has worked. But developmental acti-
vities must be started immediately.

security
developmental

On the political process, as I said,
what lies at the heart of democracy is
discussion and debate. All the time
vou must go on discussing and debating
with people who count, people who have
the requisite support, leaders who have
got the requisite support, and match it
up with your efforts. It should be a
carrot and stick policy. Not that you
silence your guns. The guns may be neces-
sary. Bu; at the same time, do not foreclose
all your options for a negotiated settle-
ment within the framework of our Cons-
titution. Send more and more people.
Send a team of Members of Parliament.
In fact, in this connection, there is a
point which I_have missed. Only last
month, the President of the Pakistan
Senate, with fen Senators, went to the
USA and called on all the high dignita-
ries.  They are propagating their things
against us on Kashmir, And we are not
effectively combating that kind of pro-
paganda in the international field. I have
already written a letterto the Prime Mi-
nister and to the External Affairs Mi-
nister to take an initiative. We can
have very very good representatives like

Mr. Yashwant Sinha to do such a fine
job.
4.00 P.M.

SHRI YASHWANT SINHA: But both

the Ministers are talking to each other
(Interruptionsy.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: That will never
stop. That is an eternal tragedy. That
is what T started by saying that nobody
is going to read. But T am only do-
ing my duty to place it on record. (Inter-
ruptions) .
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THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MI-
NISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H. R. BHARDWAJ): The hon. Mem-
ber does not know where the tragedy
will end (Interruptions).

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, all in all, I
can end up by saying that we will pass
this Bill as a matter of compulsion with
lot of anguish and reservation. But in
the process, we assure the whole world
that India will continue to be a light-
house of democracy for other nations
to chart their course towards indepen-
dence and freedom.

SHRI SUKOMAIL SEN: Sir, when
elections to the Tenth Lok Sabha were
held, elections could not be held in
Jammu and Kashmir and as a result,
this Bill hag come to replace the Ordi-
nance.  Sir, I rise to support this Bill
but with a heavy heart because demo-
cratic process could not take place in
Jammu and Kashmir under compelling
circumstances. Sir, today also, when
we are discussing this legislation, it is
not just a question of legislation. Tt is
a question of the interal sitnation of
Jammu and Kashmir. How can we
tackle it properly? How can we reach
a solution? T would have been glad if
the Home Minister could have been
present in the House to listen to deli-
berations of the Members so that the
Government could know how the Mem-
bers are thinking on the subject. At
least, T would expect the Ministers who
are present to listen to what we say.
Sir, the problem is, how democracy was
killed in Jammu and Kashmir. Many
things have been said. Now, it is very
difficult to go into the past and it is
not relevant to do so. But I would only
like to say a few words only to put
the record straight.

Democracy was killed in Jammu and
Kashmir not today or yesterday.  The
process started much earlier and it came
to a head when Farooq Abdullah Go-
vernment was dismissed, a puppet Go-
vernment was installed and when Delhi
was ruled by the Congress Government.

(Amdt) Bill, 1991—Passed 242

Perhaps that started a chain reaction of
the alienation of the local people who
felt that it is Delhi and not the people
of Jammu and Kashmir who will decide
the fate of that  border State, Sir,
border States have always some prob-
lems. You come from a border State.
You are aware about the problems of
your own State. You are aware of the
problems of the States in the morth-
eastern part of the country and in
Jammu and Kashmir where a major
part of the population belongs to mino-
rity, when a part of Kashmir is occu-
pied and when Pakistan has some vested
interests in creating trouble in Jammu
and Kashmir, instigating some elements
to create some  problems, in such a
situation, whatever complexion the Go~
vernment of India might have, it should
have been much more careful in tackl-
ing the situation in Jammu and Kashmir,
Unfortunately, that has not been done,
In reckless pursuit of partisan political
end, the Kashmir problem was tackled
in a manner which was not desired at
all and the result is very clear now.
Everyone of us is experiencing what is
happening in Jammu and Kashmir. Sir,
Pakistan has from the very beginning
raised the problem of Jammu and
Kashmir. Tt has raised it in the inter-
national fora. The Simla Agreement
was signed, but Pakistan never showed
any sincerity to follow the spirit of the
Simla Agreement. Again they tried to
internationalise the situation. We should
have been much more careful at that
time, but that could not be done. In
the present situation we will have to
pass this Bill and we will have to wait
for a situation when it will be congenial
for holding elections. That is most un-
fortunate for us, most painful for wus.
We will have to wait for it. But how
long, is the moot question today. Sir,
the new Government has come. I would
like to know from the hon. Minister
what the outlook of this Government is
towards the problem of Jammu and
Kashmir and how they want to solve it.
The previous Government led by Mr.
Chandra Shekhar which was  proposed
up by the Congress Party could nottake
a proper view of the Jammu and
Kashmir problem nor the problem show-
ed any sien of a solution when V.P.
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Singh was in power because it had been
sliding down and down. Now  the
reports that many terrorists are being
arrested, they have been brought to
book, they are put in jail and many of
them are confessing how  Pakistan has
been trying to motivate them, to train
them and to instigate them and many
are trying to change the path also, are
appearing in the press. It is a good
sign. but a problem like this cannot be
solved only by the Armed Forces. Some
other means, some political processes,
are necessary. And how and in what
way the Government is contemplating to
follow that path is the moot question to-
day.

Sir, T would like to say that many
questions have arisen about the viola-
tion of human rights in Jammu and
Kashmir, I very much condemn the
deliberations of the US.. Congress which
wanted to interfere in our defence affairs
apd criticised the Indian Army for viola-
ting the human rights in Jammu and
Kashmir and Punjab. Whether human
rights are violated in Jammu and Kash-
mir, how far they are violated, that is
a different question. But what right has
U.S. Congress got to interfere in our
owpn affairs? What had the U.S. Cong-
ress done when buman rights were viola-
ted in El Salvador, when human rights
were violated in South Africa and when
human rights were violated in Vietnam?
When the Mylai massacre was committed
by the US. Army, at that time their
conscience did not prick, But now on
the issue of Jammu and Kashmir, it has
done so. Mr. Bhandare has elaborate-
ly quoted the findings of the Press
Council, Wha; I would like to say is,
while we condemn the interference of
the U.S. Congress, at the same time I
would like to caution the Government
that our Armed Forces, out paramilitary
forces, should definitely practise restraint
in this matter. Any deviation, rape of a
single woman, killing of a single innocent
person, can vitiate the whole atmosphere.
They have spoiled the gains which we
have achieved. A good sense is com-
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ing down on a section of the people
of Kashmir that Pakistan has let them
down and that joining Pakistan is not
a solution for them, their fate lies im
India—this sense is gradually coming up.
At this time any little violation of hu-
man rights in the State of Jammu and
Kashmir may create problems, it cen
start the process in reverse direction and
people will feel frustrated. That is why
I would caution the Government that
they should restrain the Army and they
should very much take care that the
Army does not commit any sort of
violation of the human rights or any
sort of excess in the State of
Jammu and Kashmir. Not that we
will compromise with the terrorists, not
that we will compromise with Pakistan
for sending their terrorists. But at the
same time we should practise restraint.
Sir, at the same time I would like to
say thay there are many problems that
the Kashmiri people face. Tourism,
which is the mainstay of XKashmir's
cconomy, is totally shattered. Next come
the fruit growers, the growers of apples
and other fruits. This is another big in.
dustry in Jammu & Kashmir. The fruit
growers and sellers from Kashmir are
complaining that the present Govern-
ment under President’s rule is not tak-
ing any practical measures to safeguard
the interest of the fruit growers and
fruit sellers and as a result in competi-
tion with other States which also grow
fruits, these fruit growers and sellers
are suffering a lot. Had there been a
popular Government, that Government
would have looked into the problem and
enabled the people to grow and sell
fruits. The carpet industry, the local
carpet industry, which is unique in India,
is suffering. The shawls that are pro-
duced in Jammu & Kashmir and sold
outside Jammu & Kashmir are also
greatly suffering. At least on this
score the Government under President’s
rule can see to it that these local in-
dustries do not suffer ‘and even with
these constraints, even in this difficult
sitnation, they survive and they  feed
their own people. But unfortunately the
local administration is so much bogged
down in fighting the terrorists, in book-
ing them and in countering them  that
they find little time to look into the
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problems of the local people who are
other wise innocent. Take, for example,
the Government employees. A few weeks
back, they went on a prolonged
strike because so many of them
were arrested in connecteion
with, some terrorism. Now, their
complaint is that their economic demands
have not been met. Sir, when the Fourth
Pay Commission’s report came out the
State Government employees all over the
country demanded parity of scales with
the Central Government employees and
in most of the States this has been done.
But in Jammu and Kashmir the State
Government employees are still lagging
behind and are perhaps the lowest in the
whole of the country. The employees’
complaint is that there is President’s rule
and even then their small economic de-
mands have not been met properly and
in the complex situation the administra-
tion is so much busy with the army
fighting the militants that they have hardly
any time to look into the economic pro-
blems of the Government employees. Sir,
without Government employees the Kash-
mir Government cannot be run. If the
entire Government employees fall prey to
terrorism, it is impossible to do any work
in the State of Jammu & Kashmir. Sir,
these problems are there. Sir, there are
several other problems, Of late, Kidnap-
ping has taken place, of one Mr. Dorai-
swamy of 1.0.C. Ltd. Too much need not

be said about it because negotiation for .

release is in the final stage. I am not go-
ing to refer to that. But I would like to
ask, Sir, how people will work there. Some
Members were saying that the develop-
ment work should continue there, How,
unless the Government is determined to
protect the people? Sir, three months back
a top officia] of the HMT had been kid-
napped and killed. Only two days back
one LIC. officer was killed. Now Mr.
Doraiswamy has been kidnapped and this
is the 17th or 18th day of his being kid-
napped and is not being released. Sir, if
employees and officers of the public un-
dertakings such as banks, LIC.,, 1.0.C.—
without which you cannot do any deve-

lopmental work in the Valley or in the
State—cannot function there, how can
the developmental work continue?
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And the Government is miserably fail-
ing in protecting the officials of the Gov-
ernment and the public sector who want
to discharge their duties in the Valley in
exremely difficult conditions. The Gov-
ernment is failing to protect them. And
unless the Governpment gives them foll
protection, it is not possible to continue
the developmenta] works in Jammu and
Kashmir. And this is what the terrorists
want. The terrorists want to show that
the Government of India is not interested
in continuing any developmental works
in the State and thereby they expect the
people to get alienated. The Government
must beware of this aspect. This is a pro-
blem which the Government should not
neglect.

Before 1 conclude, 1 like to mention
that thousands and thousands of migrants
have come to Jammu and other parts of
the country, So far as Jammu is concern-
ed. what is the information? There is ten-
sion building up between the migrants
and the local people. Some say that the
migrants are more in number than the
local population in the city of Jammu.
This is the information I have; I am not
sure of it. But the migrants have come
in thousands and thousands under com-
pelling circumstances, because it was not
possible for them to stay there. But the
Government could not provide them the
relief they needed. They cannot get a
house to stay. They cannot get food. They
are on the streets, They are crowding the
lanes and the bylanes of the city. And
this is creating problems for the local
people. The migrants are unable to get
their children and wards admitted into
the schools and colleges. Therefore, they
are forced to come to Delhi; they are
going to Bombay, to Calcutta, to Madras
or wherever they hope to get admission
for their children. The Government has
not made any arrangements for them.
One Member said that some provision
should be made for the admission of the
migrants’ childrep into the schools and
colleges in different parts of the country.
But the Government has not taken any
steps. Successive Governments have failed
to do anything. It is incumbent on the
Government to do something tangible for
the migrants and see that no tension is
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allowed to build up, between the migrants
and the local people. If tension is allowed
to build up, it will be another calamity out-
side the Valley. So a comprehensive
effort should be made to solve this pro-

" blem. The Government should take a
political look at the problemm with a
broader perspective in tackling this pro-
blem. (time-bell rings). The earlier Prime
Minister, Mr. Chandra Shekhar, gave aj
certificate that the Pakistan is showing
good signs of positive responsz. All of us-
have now known and experienced what
sort of positive response they are show-
ing. As days pass by, under Pakistani
instigation more and more men are being
killed, more and more people are being
kidnapped. So this Government should
take effective measures. At least this Go-
vernment is not going to collapse today
or tomorrow, We have not voted against
you vyesterday. So this Government is
getting some time, some respite. S§o long
as you are in Government, please do
something tangible for bringing about a
political solution to the probtlem of Jammu
and Kashmir so that the people are not
alienated, so that good sense prevails over
the people there, so that they are brought
into the mainstream of the country and
peace is restored and ‘a popular Govern-
is brought into power in the State. With
these words 1 conclude,

SHRI PRAKASH YASHWANT AM-
BEDKAR (Nominated): Sir, on a point
of order or rather a point of clarification.
There is circulated a Statement of Objects
and Reasons. T will just read it:

“For the general election for the
Tenth Lok Sabha, the Election Com-
mission had recommended that the
Presidential notification under Section
14(2) of the Representation of the
People Act,..”

If you see Section 14(2), it states the
purpose:

“The President shall, by notification
published in the Gazette of India on
such date as may be recommended by
the Election Commission, call upon all
parliamentary constituencies to elent
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Members in accordance with the pro-
visions of this Act and of the rules and
orders made thereunder.”

This is a substitution for the existing
Section 73A and the other Section. Now,
may I konow from the Ministey from
where he derives his power to postpone
elections either through the Constitution
or through the Representation of the
People Act?

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr, Vice-Chairman, Sir,
I do no¢ think it is a point of order. It
seems that the hon. Member was not in
the House when I had piloted the Bill. I
had very categorically stated that the
Election Commission had recommended
that the elections to the parliamentary
constituencies in the State of Jammu and
Kashmir should not be held together with
the other parliamentary constituencies in
the country and had specifically recom-
mended that under Section 14(2) the noti-
fication be limited to al] the other par-
liamentary constituencieS except those of
Jammu and Kashmir, and it is this that
necessitated that Section 73 be ammended
so that the notification under 14(2) could
be issued. If you read the statement of
Objects and Reasons also, it would
clarify. o

st newmr wwt  (famras wim) .
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foor & d1 vz fie fon = @7
Far w@qT @ g ar Faxe @ g
ar =v fedr w1 2? 3g fewwr
froe & ? ggEa, ¥¥ 9md 99E
B OSIE W L qAd A AW
qreEgR fre wo @1 A § s
#T fear f5 ¥ & q@ faar  gdwd
TR #7 f7Q | & qear W@ g6
TIFAT FEIAT F T 91 C€ AT H
faquma F1 aw #1 T§ T 27
| g AW T T § 31 T
AN ¥ 7 AT TR SRR § qid
¥ ez e 71 foe d A
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[ wewata ]
qaw fgam & foen & wwfoq =@
L CERE BT

RIS wERE, & 0F 19
a7 ot g qgar § 5 g@
TOI7 3 79T ge R gfear & Aw
FT g &1 gu gfagm ag FarAr
38y § f5 &y s awle & fgar
LESRCUE L 1S o feufq

s qra qfam E e T’
. TITTT w0 feafy
TA ¥\ oam fafed & gra
faagma ®1 #3r7gf T @59 ?
qma’rgﬁ'a‘aq@arq% fa
faas ard & g a7 & @Al

AfZe |

wewes N, & =@ arm &
gafa t qagEs 7g 77 g fooad
sﬁmﬁmg?t Fa g9 m W
g‘t?g%f‘a E IR E B EE T e (L
# §fes g foaa g i gw
swafes FTwi 2 ar dqwl & fg:r
F1 eqT7 § T@HT I Al T WET
F fmvrq T gHA w@a’ {Auy
Agt @ g & s owav Fradta®
quﬁ‘rw a faorg @ sod ar mrw
us favig g, = ZHIT ERIT ;|T
¥ f"urh 39 wdw & feafs #1 A7
fars &9

T WSIR §7F Al 7@ 9 WY
maafaar &t ¥ o Fg f5 .
ey e SE FEOT A A

T SEE qug ¥ feafy fare W
ﬁ T3 98AT e g 5 A wgela
vrrr WY 9gd Fl qr g g ?
m’r T TG WG FY gzm'ftﬁrﬁ

) % foq wfawr 7 g3 ?
m zra g 989 Gar wnar
fzr Tafay wERT

34
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nad, ¥ @t dfgfea wEam ¥

fe zwsr @ fewdwma @
That has gone beyond partman poli-
tics.

FUT FT g F T ¥ gW
I TIRANGE T F qIw wIE
rmaﬁﬁaraﬁna‘ragm
gy gafeq & sgan § o
X ¥ fafeqg wq & A1y wfrfegfaa
] AT vEFT AT HT A

ot w1 #Y Feaes @, Sad
g T & fr yw Dfafera il
q gorg Fr 7% T F ARAT 9EAT
g fr 3 s @ wfear 7 3%
g q3@ Q@ F Ag FE AT
g f5 a9 ¥ 39 g arel & ar
qag A o wE ot | AH S AR
¥ sagwa qewm g § § fra
AT 97 QEERR g 7

SHRI RANGARAJAN KUMARA-
MANGALAM: Many candidates have

been killed.

sy s MRt ;AP 97 W
Fefegn odfw § Ay §aig g
a1 wE afer g @few ¥ FEA
77 gaFwmd Qe 37 fgg wwa
mwzmﬁmru‘aaﬂw%?
s far o zaw am a9 foas
#ITT ¥, 97 vfedl § AT ¢R-
TR FTE AT i A8 &, @1 ardf
FA@ g g 4 YUY qAATT TRSTH
F7% ¥ fau a8 s@ afes oy afear
Ty A 9% g of, I9H q@T F
TET FTrg e w7 oy &
I WA AgATE 5 A @t
a7 Qfafesa TRT & fsaa qwd
g7 7g favwa faar man)

Jugvrsas wgRy, & Uw g
H FgT Igw £ 99 5= ¥
Se-AEAT F A ¥ osww Afy
F1 31F G FAT AT I Jg FEHIT
®Y quer g Ag R gATd
qref FIET FWF ¥ T JTA AT FFAY
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a1 E & 5w 370 wOdr qre-
w3l @Y G , TAE FE A9 A
g mn § oW FwR & gea A
3@ T &1 wifga o7 faar & &
3 #g Aral g B2 v am ﬁ' v
qITa ¥ 33517 9187 T aar qur
g fa8%Y § siw ata-@@av ofan
€ @Fal § Wv ag w39
A 9T § FE WA AT 370 &
sﬁiama g T@T 31 g1 370 39T
Fwg 7€ Y f& gw ww F FA-
W ® G, gH 99 WW 7 97T
F Ja oF qa H qu‘rqn afes grs
w7 frafy qar & 9€ 3 3w W
Ty}, A ama g7 afsa
fras! g8 g F3F F1 51w &t
35 FTQ V¢, 4 gAY &9 H Al
& a gIT 79 F ag7 § | TfrEaTT
#9Al @9 g« g &) gw urfwear
& ar? § ;1§ I Afa agY aoT
g wedz 2 gy & & SrAar =mgan
g fo v a1 Qar qgmA & WY
FIFIT § I3[@T g1\ aifrears fage-
*T ¢FWA A Y T @ T HIT
Rffw w7 R %u g FAfreded
WS g §, we ww ver g, afea
gmr‘r T Iy fF I ¥ aA-
g1 Gar qqma faar & fa8 o=
ITH  QIAT &1 F(EET T OF F10F
ufsEare fraaigs &7 a¥ 5 3|
gw¥ wg fevfeuv a1 @,

sita3, § @9 ata-dsgev ofwar
F qr7 737 § q1 H TF qGr AT
T HOUF AR TEAT AGIT )
A< arg gfaumm 31 "fag@ 7 1976
% gaY smygA frar, Sud fadgsr &
gad MT W T TR T AW A9
“Now, having solemnly resolved to cons-
titute India into a Sovereign, Socialist,
Secular, Democratic i
¥ ww gaq fgas § 9@ & *fsA
mfess 370 & =M EERA W
FENT ¥ At w ag faer g g -
“Omit the words ‘Secular, Socialist’.

Republic”,
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T gF TR F qmfaee A7
AT W fygaw ¥ agh o7 oeng
T TT GAI? FRA TR A
“Assuring dignity of the individual and
the unity and integrity of the nation”
41 gAY IT-FIT F fau w70 fa-
“Omi¢ the word ‘integrity”,
gr @idr gfwar ¥ ag Tmomw Fed
ferd & f& swswy owiva &
wfasa ww 3, dfFEw AFH-FEHTT
¥ gu “sEh@” us #r Tears agY
F7 g9 1 § AT §ERa B[Rl
g § B 0 st & fgam
& ga¥ s fAA=wA ww dOe
g ¥ FEwT 200 ¥ &7 &wEA
frar, foed gma feeww e
qifafess aidhs & ag #¢ % &9
affe w9y gfggw ¥ @i
AT Ud ¥ §B  ATIEFRAC
mfas ¥ favs marr T Qfafessa
qréfe #1 Tfaegwa 9 FT STREH
frmr mr & =v 2 aE @ f& o
gifsfesa odfe vfseew @, agd
qATa qT GHA | WUFT Jg Avew
29T wF] 7E1 97 Qftadad w2
31 frddens o fvew O A
HITT 290 [FY FEAT 97 IfeqFaq
Ft gl 37 s gwdl ag A3
Ef&\%’ﬁ'm?ﬁaﬂ;"‘?ﬂ’lﬁﬂa‘
glamr @7 ¥ s s @0 Afea
g W TR TY IGH! AT, Agl
a&na’rgwqﬁm F1 g Agr Fal
gaa fo SF FEHIT BRI gfewa
tnz§| ooy #9 39 a7 FT 50
@ 77 2 5 AT 370 & gerwT
T 3e ﬁ gz aiv fag =n3v =T
¢ w7 A T3 @ 3w H arf
ARl AF FEAT i I a3 |
(awa 1 W)
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[t T s waf]

| W 3 A @ 2 fw
IR vt AW faar W @)
wr Fgt & I Freem wman @
@ TAH ITR QY G T | AR
F Fusre AfTA F FRT F oITH
TR E‘Tmagr%mr
| zaf Au Ay ¥ fw
Y ANT mAEeATES & IAFY

T W T O AR Tgra o
A At W oARe #X AT I
qEE FI T e a‘r%mﬁ'aa
qAEa g 5 W g Jemayd 3z
AT ATTEE R aTFtamf‘a‘aua:
qmr mr g, 4w &% 7@ 3 i
# wmw Ay w=a g1 gAEm)

|

ot 8 9w ArAElT (IATHRA) ¢
IMEANTAY  WERT, § I 9mdd
fadas w1 awdw 7 F fag a@w
gar g afew fafma st 7 & ag
T1ga § f5 T wrma w7 oS oIw
dmge F  qfr St TEESFER
& A1 FAA F1 AAFR IR E, TR
FUX & A AAT a7 FX A ITR
IqET FIE TH ArAr FigAr A |

Fofiz & foc &g qav g f%
gfart & #Ef w@d & @ ag FER
Feqlz &, FEARE | WS FEAR A
gea rg2fr a8 A 6 o1F ;W
WS E qATE A [T F AW
qE qar {7 @ =rAar a5t g
agr & w1z gfffa sw W N
qF qar § TE g '

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): You are giving an amendment.
At that time also, you wi]] be able te
speak.

SHRI SATYA PRAKASH MALAVI-
YA: 1 know about  that;  Sir,
#az wz @ a1 5 T e AwIM
Fr @2 Fodfrr ¥ F A% wE wfA-
frier g7 3w Ay TAT F G 3
Fifs I3 W TOT A wT
JFH | FAY IFL ¥ 730 ¥ oS fr
gaT & a3 i ary Nfay A
FIAR & TF W gfgefa s &
g #famsa H oadt 0 oww
graq a8 & v =% 97 & ©F AM-
A gem § A WA A W
ﬁ'sﬁawm%amimamﬁm
F TR AW A @'er"t ¥ g
F HROA IFT AT W I
2 @l &1 AT T wt Tw
@t w5 frar mar § Afew wEw-

AT
T4
3,
@l

4



257 The Representation of people [16 JULY 1991] (Amdt.) Bill, 1991—passed 258

m&aﬁ%a%ma‘awm
a1 J3F A oW A ¥ a W
W J@ R U, AT ArT B w4

21 & 3} fEAW FEr wE@ g
fF SN a8 dMgs ¥ A I A
Aot A g g AR wmd e

FR F fau fafe s
adi dr A w® yow & faai-
T F fqu woam w1 M
gl ga@T FEl B osa H
WY gu TER grd a‘rﬁm
far s’ -

CTgoqe H oqrE ¥ #wTEAm

afft @ g ITE qg W
T IaF FRU 2 FIAET T
f& agr W faove, @da A wfea
qAME FUAT q9F TJE g wfaw
I F9 TE 99T F I AW
F Sl FET WFR F TR
FE W FIA IS ST | TEq-
FATL F1 gEIX AT AT A oA
aﬂr%mm*@v%lm

uF d3q a9 FAF L1 22 ardm
ﬁ‘q’@'\naarag‘mml 20
ow A TR WA X AR W

198 R. S.—9

F Fawmar & 22 arde@ w1 9o
§ qavg g AR S arde T
¥ for m\w’rmm@ﬁw
w@aammwﬁw%m%m
ftﬁwmiﬂaamﬁ'%ﬁﬁ
FOM WA & % safam awl
qAm & w F fau e oW
?@%tmﬁaﬁﬁwﬁrmﬁ
% 9 g 9 W ArtEA ge 49
ITH T FREY SeiEarR AT ATHTER
Tfge 9 feor av wiifw €73
o ewffa st fta mar ST R
S R F omersw @ F IREA
qog § FAEt F afewn w1
FT WT AT TW FRA
N W § Ry o anfrr
@MFE gar F fag @iz
WT%ﬂTQ"(.

g feafs a2z & &
T g F @
famae = Fgr
M ¥
e 3,
GlE
¥

3
Fa3

(J% %:ﬂ’”’;
Nélg’—”

e
Ey

E
ﬂ 1y
3

i1
EE
133

9%
3

i
ard

>

:
1

<

i
73

g wgw & f& 99w
Ffee savd FALT A
z ww gers B fR dwma

o)
ry

T
¥ -
fSar g 9q g
aw FEH F fAQ, IR ARG T
¥ fau, aveaifas sfway o enfer
FF fu 5 q TR AT AR
¥ FaW X G WA T e
¥ wrg zg St dMm fdaw R
TEr § gEegA awar § oA FErw
aﬁmﬁm%wmmﬁﬂmu

i

i

L

E

A
:
g
Y

3
’ o

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, [ am thankful to you for giving
me five minutes to speak. Usually, T don't
speak on such subjects. My concern is,
the situation in Punjab is deteriorating
day by day and during the last 18 months
or, say, about 2 years, no policy deci-
sion, which will inspire confidence in the
people, has been taken by any Governs
ment, Iy was really to the credit of
Chandra Shekhar Government which ane
nounced elections because we political pase
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[Shri A. G. Kulkarni]

ties in this House always speak of star-
ting a political dialogue. I think, Sir, this
problem 2ould be solved through political
dialogue and through debate and discus-
sion with the people of the concerned
State. Mr. Vice-Chairman, Pakistan is
playing a proxy war. It is actually a war
which is going on jn Kashmir and in
Punjab also. They are supplying all types
of arms and infiltrating terrorists. So the
Government has to take very positive
and strong steps; otherwise, by amending
and issuing Ordinances this problem is
not going to be solved. I am very much
concerned again, as my friepnds here are
about the release of Mr. Doraiswamy, 1
read in the papers and I see that the
morale of the officers of the Indian Oil
Corporation has gone down to such an
extent that it does not give any credit to
the Government. The officers are abducted
in some cases. Some are released and
some are killed. This type of knee-jerk
reaction is really reprehensible.  Mr.
Minister, I want that this Doraiswamy
episode should be dealt with as early as
possible. Tt is not only an agony of Mrs.
Doraiswamy but it is the agony of entire
official cadre whether of Indian Qil Cor-
poration, Doordarshan or any other or-
ganisation, It does not give any credit to
the Government. In the last 18 months
all the Governments have failed. At least
our Government should find a solution
for this. Then, Mr. Vice-Chairman, 1
would like to make my last point. At the
outset, T want to say that the behaviour
of the Election Commission during the
last efection was totally reprehensible. 1
have addressed one letter myself to the
President of India criticising the decisions
of the Election Commission of postpon-
ing, advancing, countermanding and stop-
ping the results of the elections. Tt smacks
of political intervention in the working
of the FElection Commission.  Sir, the
public discussion and debate between the
then Prime Minister, Shri Chandra
Shekhar and the Chief Election Commis-
sioner about the postponment of the elec-
tions shows the worst kind of attitude of
the Election Commissioner. We had an
_ illustrious galaxy of Plection Commis-
“sioners. But, the present incumbent

had  brought the entire Election Com-
mission to a low level. Mr. Vice-
Chairman, my friend, Shri Sharma,
just now made reference to Section 29(A)
regarding the recognition of political
parties. The procedure of recognising a
political party is mentioned in that
Section.

Sir, I draw the attention of my young.
intelligent and bouncing Law Minister
and Parliamentary Affairs Minister to
question No. 462 dated 28th February,
1991 which I put in this House. I wanted
to know whether the Election Commission
had received the representations regard-
ing ban on communal parties for submis-
sion of false affidavits etc. Sir, I quote
the Law Minister’s reply to this question
which says that as per the Commission
none of this was based on the ground that
false affidavits had been submitted by the
political parties for securing recognition.
So, what Shri Sharma was mentioning
was this issue, This is a total untruth. I
challenge the Election Commission.
There is another news item dated S5th
April, 1991 in the Indian Express stating,
“Are the affidavits genuine? Dr. Swamy”.
1 have mentioned here what the Indian
Express has stated it had been mentioned
that the affidavits were filed which were
contested by the Janata Dal representa-
tives. On this, the late Mr. Peri Shastri
ordered an inquiry. The officers went to
Ahmedabad. Then the officers sent a re-
port that some of the affidavits, totalling
32 or. so. the totally false, and these are
submitted® by the then President of the
Janata Dal, Mr, Indubhai Patel and his
Secretary, Shri Subramaniam Swamy_ I
would seek an assurance from my young
friend. We are, here, fighting a battle
against corruption. My dear frined, please
inform this House whether these affidavits
are lying there or whether the inquiry
has been scuttled because during the in-
terim period of the previous Government,
Ms. Rama Devi was not made the Chief
Election Commissioner. Why? Because,
she was upright and honest.

Perhaps, the Ministry or somebody
might have thought that the present in-
cumbent might be useful. Why? To scuttle
such an engivry. T request you. Mr. Minis-



261 The Representation of peopie [16 JULY 1991] (4md:.) Bill, 1991—passed 262

ter, for the sake of equity, for the sake
of justice. Please inform this House whe-
ther such an enquiry was ordered by the
Iate Peri Shastri, where the affidavits were
found false and, if so, what action the
Government is going to take against the
Flection Coromission? Thank you.
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g W SN I3 Saw 7 3@
wgwa @ g fF oz@ ar gy aaren
= gY U<y gfestm ¥ fee

Fret fawrm (SMauw) ag
| fagr & f& ag feewr f@Y &
EMRA & (magw) FTA
gheomt & fom sreeror WY 9,
A @ 3 W a7 fF ogw 10
F§ F AL T FY WG FAT I |

3744
!

oy

gt 1 Fifwy guw wC F A
#r ey (swEoA) T, A FroEg
IR A .. (Frawm)

ol sy Syt "TAT (SR
yaw) : a8 ¢, IME?, 3@ A
i’ﬂﬁﬁ faar %| (Interruptions)

SHRI A. G. KULKARNI: How can
you say that the reservations are tempora-
ry? How do you say that? It is a national
commitment.

Y smuAm fr . ag SR
& F gew g BRI IR u
g wfesrg &Y Q210 W A AE
qTATAE B SO, 3§ warsar W v
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WAAY warsdy ¥ Wr Ferar QT
(sa) mrq w9 Afwg Fqar
gW &Y @RV T I qFA g ofwd
o qee W1 ar Ffaga fgg g,
fgre g faeemy g8 € 1 F1T QW
FX AT | AWF TAS WA HAE
g @ 8 g ot wew @ §

st FUAtE qAre AT w{EN
qfeeq  qAaET. (Wﬂ) -
fre ot ¥ q’rfmra' FT mex
a7 | TSt SEH1 qAAR T W & |

SHR A. G. KULKARNI: Mathur
Saheb, your party in Maharashtra produ-

ced a book wherein it is alleged that late

Lokmanya Tilak was not secular, This. s
the character of your pa.rty

SHRI JAGDISH PRASAD MATHUR:
No, we withdrew it the next day. It was
withdrawn.

SHRI A. G. KULKARNI: The B.J.P.
published a book wherein this was stated

and when the people of Maharashtra

started agitation, they thought that they
would lose election, which they have al-
ready lost, and so this allegation was
withdrawn,

SHRI JAGDISH PRASAD MATHUR:
I want to inform that he is misleading the
House. (Interruptions).

THE VICE CHAIRMAN (DR. NA-
GEN SAIKIA) Mr, Kulkarni asked Shri
Chaturanan Mishra whether he would
yield and Shri Mishra yielded.

SHRI JAGDISH PRASAD MATHUR:
But he is misleading the House, My party
did not come out with the book. The day
it was noticed, it wag withdrawn the next
day.

it srefary oig gl ;. form
@ aw
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=t ot AR WY §9
¥a Tg famr

st mefarg wore F ool @ ATIHT

=T 2 a‘r@;tmwr‘rg%r% . (sraam)
You don’t respect Tilak a.lso That is
your character.

SHRI JAGDISH PRASAD MATHUR:
The Congress has its own name. You dis-
owned Pate], you disowned Tilak. Yoa
have disowned, not we.

st agram fe: Sqavrafa wvea)
A A 7w & 5 OF aww Ry
Wt f5 ATIM F T AOHC IR
w7 ¥ e ¥ wmy 4@ femom
TFAT aqifs g7 §F ww T Y
TY G & FX@ & O IR T
oyr #we g oo ) safaw ¥ oanr
Iq gAYEET qT F @A AIF AEH
T g1 oag tuee §

=Y TR WA WYY OF AR
Feart AT FU fem G
Wk wqud ?

ot aguAa fas o L (s@wuE)
e Far gfewtm &) faoren @
S emEaT g SwA frar g §
fr e & o g@R 3w § A% @™
q e FXoFRY §1 T F Al
A & fr g feferfpdy 37
ifs s qaaem &, Wﬁ«rq .
ma%fa,a’rt'ﬂé FROU AG E. .
(maurt)

us Mg qae . fasm @
fo frr ar. . | (FrEa@)

=Y gmmﬁw THFRT WY
from = femd. . . (mwEw) W
dfag 1 T &, mmmﬁt
ﬁarﬁ‘raaﬁz%%ﬂwqmm
€ § = z@fag W@%W
370 ey FT J3 Y
wﬁﬁfm'wfﬁmawm
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TegT F 13w § fagraT FHA-
a'm&&m”mﬂw g & T
A, Sar @2 qw B o A g
qT argt‘ra"m‘raﬁ“tm‘r«:aﬂr%
mfamaa‘rirwnh@'&ﬁw
qTaE g

(™)
mea:atgrwrfa:a'«:m
gdar MEvew faar gwr 21 arzEer
s o a'zﬁﬁ'm“w%a:fm
(fwa &t 981) =TTy TR e
F erzw & faar § swiwg gak arew
¥ gERr w7 g Fifswa ot
gaX a1 g suwr Fwre dfsg

THE VICE-CHAIRMAN (DR. NAGEN
SAIKJA): Please be brief, make your
point.

SHRI CHATURANAN MISHRA: 1
am always to the point. Tell me when I

Yave gone astray. T zafea 3+

2
‘?’I
ER
4%
Y

AT A g q1 | FAE & R
& fare oo amifs 3= Y asaaa
%mﬁqﬂaw%wag‘t

£TH, TE W T FQE | T @y
FTH I AW J Y fimam | e gee
woiX @iga 7 Sw sifgw A foe
& g T e IR FE g !

afer, @@ s sqr @ f5 ogw ot
gt § N 1T FEN, TN HvER
%tﬁ'«rwg“rmw%rﬁ’(mﬁs;taﬁ
R ag fqfed. A @ ax &
ﬂE’fﬁWﬂT*Ta‘gHamﬁ!?
f*m’f%ugfw,agfw, ar
F¥E o e w00

T WM FT AZ T&F  FIATAIY
gromar 3 5 gardr g @ie &)
# & faqg ag dav Y g &)
gard § WY Agr ara g1 W g A
gy HeEl A7 FT d AW 4T
¥ faw qarv 98 g g9 9naw-
T F TRICT F & [qC %G
3G FEAE! K AT J®IT F, IAT
gg AW AT I GFF § 1 AG QY
gA UF IR I F--WIS &
T wE & (Wa wr o)W
(mam) 93t Q& g ard
#q WZEY AgE AT gAT I EHiE
g5 #iv ag el i @)
qr AT, W Al SqrRfeweEt
zyadT S WAl o, sqfa'q 3a%
g@ § wwfwgl § a8 S@d )
Sy 9T |Iga T LA FIH AW
S faar Sa g% 9% g e
§ frr 7 aifgears & &1 a7 W™
ag ot gAY @ word MR |
graEag &1 9 WY g, g W gard
qg A | L. (TR )

St SN NYR WA ¢ SHIA
@t’rq'% w1 wigwre gy faar fFar
. . (wauT)

1 A &m: sty @ W
@Al SR L L
A < & qmFr artg, afa gw TaE

AW Fam A =&

& ag g & qr 5 wraf o@gr
WOy, FEET ALAY AT TT AW
2, gw TOF agd I9a W7 FE
w7 §, 8fFa wwE) Tar W oAy
§ foogw of ol A, @ A
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[+ 33 W= et

qIT FAGT & MQ AE TEX &1 A
foifes A9d 1) s @9 Q90
fafrgi #1 9%, @1 ¥ fsfes
TS AT

gdfee wemr qam § froag
gT | AT qIA G ¥ fAC
A7 §, 39 A% AT /T T 39 qG
Frt m A aar =ifgg @y AR
q a1 =wifge ar, g qawa oA
) gfr@ e & RS g

g

¥ ang usrEr @] gE &
a7 v Fgal agw = Eilk i
gis? o¥ W@ §, =A% gAAE &
faq metawt & gasg w7 fRar
g ¥ s aifseqra & Fo fEg
%q gardt fra & warfas wwHTe
agl % AN wE qifFeaa F faarw
gN o &1 ¥® fan 9ga ar T
g vg 4, awa wf IEH Ty
a% frar %a

e
wifee, &1 &vET 79 ST
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uq g AM¥ Sy wgq  fw
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R § fo oo d9 § g7 faai » 98
gT & ST W w7 faar e | ST
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AW TAFE TAEET o7 AR | g
ar g 3@ feufa & 8 & =5 agi
97 I TT X

FE FT WA GIAT 7 Y9g-
A ¥ &Y G- ANC AT A AT
&% Ogl ;I % ar A g7 w3
§ 97 @ F7 eaawgl & ad ¥
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fau gg oM &t wfawew @mEan
afge Fifs & qgmar § fo fase
wfaer ¥ 4 1 qula & g #7
uSET EE WY A g FeHiT &Y
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qM | WA wEw ¥ W Te qEv
g qrg &, afsa g @@t § o
?ré’r FTAT AT ! ¥ gaT
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wfgr aifs & Sfag sitas faar
&\

ST 9EE ga #1 THEAT §, STF
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# g'yq gra F Wy w0
g fr o Ofafers gade sai
F AT T ITQUTTR ST, FIE
qrfeda I FEIT 9T § oww
T FT &1 gw 9 F amm
qM W FIF A AQ, gAY T
AR &1 gear g1 ALy TAF 48
d gg g Grr-q\%r °FT EAT R 1
a7 ol &1 F@ AT T WS
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W W1 WE BT § | AW FTARE
¥ WW W owel gT &1 § w@ar
g fr 2@ sugfaee gifeat, Awag
FA%G F AN, Fogg F A qr
gG J@ o1 anr - § wat §v
qEf F1 AWM wAT,.. ... afra ag
q A AT W 4 geol R F
TR Fq Qv g9 & #@wWE § 9
QiR gafaw gawr ger &1 g
gidt % @i &7 gR AT R OF
waNe =wqEl J¢ HX gad fac
q% Wafgas FE FTAW gT
wAal & §ed Frgm feyr I w@iv
SAF! qgET AT | JE HOE AT W7
F QA g AW &9 fbar A gFar
g agt ar fafade ami 3 g8 fas
Fr qwe fear &1 wg F sae gl
ST oAl gEdl WIT S §r #ar
FUN?  aAAe wRE T OTE Z)
gffar spacar B & T R

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mishraji, please conclude.

SHRI CHATURANAN MISHRA: 1
am concluding. I am making the last

point.

qfr gaq 7 TF  eRmd
Ag9e gy fqg 9 q0 I9) @
qErT WA a1 & g8 8, AW &
AT qrad ot ) JfFT qF I
@ oA Fw oA g WA
At Fwewedt st g TR foweEr
guat @ @ & fe <A wwa g
dY ag Ywwedr FF TAT AR
g & Fo ANt F X FEAT
A guen & fAam A g @ awd
§ aor soft ady g w6 faafad
¥ # g7 g a fadw awrr g
W B FAOET F AT AL fEgE
gaT FW g1 48 gn faw  wafeg
Fg @ EfFs w W €ewa
R § N amair W & faars
g wrm ¥ faers gitrst
¥ FAforw W AQ
T

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Please conclude. You are go-
ing beyond the time allotted to you,
and the time-schedule is going out of
order.

o
By
’2{3",
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&3
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%7.?3
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SHRI A. G. KULKARNI: Sir, is the
Minister replying today or tomorrow?

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): The Business Advisory Com-
mittee is sitting now, We shall have to
wait for jts recommendations. Only then
will we be able to tell you. After the
adjournment of the meeting of the
Business “Advisory Committee we shall
be able to tell you up to what time we
skall sit. We shall have to wait for the
recommendations of the Business Advi-
sory Committee. So, up to that time we
shall have to sit here.

SHRI A. G. KULKARNI: I am re-
questing that the reply should be given
1OmMOrTow.

SHRI S. S. AHLUWALIA: The allot-
ment of time for the business can be
read out tomorrow.

SHRI A. G. KULKARNI: Whatever
the Committee may decide, when the
reply should be given is our discretion.
The House desires that the reply should
be given tomorrow. We can sit if they
want or if somebody wants to speak.

THE VICE-CHAIRMAN (DR. NAGEN
SAIKIA): Mr. Khaleeludr Rahman. The
time allotted for you is eight minutes.
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+0] Transliteration in Arabic Scﬁpt.
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THE VICE-CHAIRMAN (DR. NAGEN

SAIKIA): Now, Mr. Shabbir Ahmad
Salaria. You shall have to conclude
with in five minutes,

Sf wedt wgne aarfear (s
MT FTAT) ;@GR WA, F T
quET g B owmy §F A WA
faar | =gi 9v ag =Fgr wor fw
afeFa 370 T FWHIT F AWE
giag #1 FAE § W7 Ay wiewd
T AT 3 A FSw A S
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[ wedt e Farfar

T OECHIAT | ITUGE T AT ST
negfod #tera 9¢ a8 I FTET §
# & aw § frag w ¥ =
IAFT  wAIERAT a1 ge wT  fRar
nw |

miedsr 370 A g &
qEA F AF var 1 owfesa 370
@y # g ag § f¥ wmgwr
ghe fag & d a1 =7 gsiFe 97
mig ¥ grg glgw foar, sw qife-
=|M ¥ 9 97 gEal faar | 9w
RE TRE HY & fav g e
g | aifsegry =1 d°1 Sg®T FPUAIT
agqvﬁ'fgqs g T-r 97 To-
gra faar « St gRgw-AIH Al 9v
T fEar mar @ gy wrgueaeE
3 fyeev FaT o TGE F A9
T RS qww Howow g fw
T TRE S Y, FHE! o qEAW
ENT, @3 SR YT FEHIY FY A
ur fafge & wfve  swAr dEar
¥ | fogran sdy fegeam § wow
gz T st w7 faar o gEoT
TG § aria-fegeara
In the Consututlon of India it was de-
scribed as something temporary, Why?
The Maharaja of Kashmir acceded to
you on limited accession, on four sub-
jects. You yourself said “This accession
is not acceptable except as and when
the people of Kashmir by a resolution
or by a plebiscite agree to it.

fagrstt w9y Sgam wiy #
atq'-'érnzmsze%mwmw

I argarg #Y dfay fAr i
g8 ifzEw 370 Y @y AT | EF & T
mfzs‘a 370 ZTETE | W FWI O A?

It is temporary  because your yourself
said that it will be temporary It s
temporary because you said that the fite

of Kashmir will be decided by the
people of Kashmir by a plebiscite. It
is you who said it. It is the Govern-
ment of India which gave birth to the
idea of a plebiscite in Jammu and
Kashmir, It is not apybody else. So
it is your creation. It is not their crea-
tion.

g o9 s g f2 1976
n &g ¥ auiw &t v A
SECTU s M (-l o e
¥ He gmfee fag@ au, dfea
I% WART T & f'«m gt agt
g | s, &1 - 97 &l
ag AT wE & o owwde @ o
aréq & wuifs ax g fag § 9ree
S Tagd frar ar @1 sy arag
17 g3 FZT 97—

al

’

“I shall not be bound by any Consti.
tution of India”.

fagrar =y Sawr g fegr f5
FE AT AEA FAC WMT ST
qoAr m€A FAMT W HIF wrEA F
a’q'mra aafaze 7 FgaT ma
¥ o qw 9ge @ faw fag,
TEET F AW § FEIU RER @
g, 9% a7 AR FEHET LA &
Our Constitution was so backward as
compared to the Constitution of Jammu
and Kashmir,

Wt Feor Fr AL WT F7E FA
AF-ATAT F AT FY |

*ft it wgne awnfoar : & g
S S e ol I B o
& FAR qgur F oy WT FAFT A0EA
qam;&'svﬁ'r%mi'aﬁrnqgarif
fear ur~—=r§a" T @afae |
TIET TR O o @ ) fegrar
TAFT AT T’ ;A %Tar qr ?
fer ag wvwa ¥ fr Froaddww ofe
e gFE T 29 (U) @i g
:r@'%ﬂwarr:ww?é‘ag??
mw‘rmmfmerragrm‘raz‘f
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g, @0 9T av wWiTFr o7 deo few
g, ot fagz /7w g, a8 gl g
W7 9y fae #1 w|W o frza
7% fg cﬂw TFUAT AT IR

¥ 93 FEE TeR¥E 2, €ew
O N - B fergram
How can section 29(a) incorporated by
Parliament be enacted in Jammu and
Kashmir? And it is a sorry state of

affairs that Members of Parliament, with-
out studying law, make speeches and
make certain assertions here which have
no basis in the eye of law.
for =gr mr 5 am ot AR
Aia dx =T § o mfwrﬂwfr 6
fot ¥ 5% 37 6 W ¥ 3 fefewe
¥ wfeory S g ECARLEA 1
a'mmr T g EXED ter
axqarv ﬁ% % WAT % T &g
BT A W g | amE H m‘%ﬁm
Fwifedr &, =i v fadr B w
T 1 attw @
TIHT F T 4g gara 9T I
Fr fondgrdr fegar & 7

The present question js: How are we
going to improve the situation in Kash-
mu The situations should be improved
with a view to hold elections in Kashmir.
Firstly, in the present operations
done in Kashmir, obviously thousands of
people have been held on the basis of
suspicion, Wilj it not be proper to
constitute a body consisting of a mem-
ber of BIP, a member of the Con-
gress and a member of the National
Conference and a nominee of the Go-
vernment? They should sit together
and review those cases, the cases
of people whom you have taken into
custody simply becanse they are suspect
and who have committed no over act.
Then send a good message to the peo-
ple of Kashmir that you are releasing
the innocent people.  Why don’t  you
do that?

Secondly, in Kashmir, vou have got a
Government  which has proved to be
counter-productive. You have a Govern-
ment of bureaucrats, people totally di-
vorced from the life in Kashmir., And
there is total corruption and there is bo
laison between the people and  these

bureaucrats. Why don't you think of
these things? I tell you honestly that it
is in the interests of the country, in the
interests of the nation, to change that ad-
ministration. Have people who have &
political background. Have people
who have a social background. Have peo-
ple who will be capable of developing liai-
son with the people. ILet a man from
the BJP, a man from the National Con-
ference and a man from the Congress
be the advisers of the Government. But
please change the system if you have
to save Kashmir.

Mr. Bhandare gave very good sugges-
tions. He has said that there is large-
scale unemployment in Kashmir. The

BJP and the hon. Minister may kindly
also consider this. These unemployed
are the breeding ground for the other
side. They are their ground for re-
cruiting people. If those who have gone
to the other side come down, lay down
arms and agree to live in the national
mainstream, what grievance have you
with that? If those who are engaged if
these activities today lay down arms,
come to you and say, “All rightt We
accept whatever is there and we are
sorry for what we did?, why don’t youn
accept it. We have to set things righr.
As Mr. Bhandare said, why don’t yom
employ the educated youth whom they
are employing? You employ them. To-
day if you start talking of service rules,
advertisements. competitive examinations,
it will not help. You cannot solve and
extraordinary condition by ordinary
means. ’

1 think these things need consideration
in order that my friends may appreciate
them, in order that the Government
which is lying oblivious to what should
be done in Kashmir may know it. They
have no policy at all in Kashmir. They
have not taken any concrete steps in
Kashmir. They just send Governments
and some bureaucrats and thing that the
Kashmir situation will be solved. The
other side is doing many things and yom
are doing nothing. In the circumstances,
therefore, I commend Mr. Murli’s sug-
gestion that the young people who are
eligible and who could be recruited iw
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‘various services should be recruited.

Another suggestion made by Mr. Bhaa-
dare is very valid in which he said,
“Don’t think that in Kashmir, IAS and
IPS officers sent from other parts of the
country can be more successful”. You
take people from Kashmir. You involve
the people of Kashmir in the running of
the administration and you will find the
results will be far better. Those people
who come from outside, they take many
years to understand the problems and
they do not kunow the ground reality.
They do not know the language, There-
fore, it is necessary that this attitude
should be changed and the local admi-
nistration should be associated with it.

It has been said that there are certain
allegations against the army. True.
There are allegations. But those allega-
tions are mot against the army. The army
remained for 14 month in Anantnag.
The people of Anantnag actually mour-
ned the day the army was withdrawn.
I tell you, please have the army and
the local police in side Kashmir. Send the
BSF and the CRPF to the border and
you will find a seachange in Kashmir,
People don’t have complaints against the
army. They have complaints against the
paramilitary forces and those complaints
are there in other parts of India also.
Why do you talk of Kashmir alone?
There are so many riots in India in
which there are complaints against the
paramilitary forces. But whenever army
is deployed even in other parts of our
country, there is no complaint. There
is no complaint in Kashmir also. There
are complaints of rape. there are com-
plaints of excesses and these are elienat-
ing the people. These can be done away
with provided you discipline your forces.
Secondly, let the local police be involved.
The local police has been sidelined.
They only know the true position. The
local administration has been sidelined.
They alone know the true position. For
God’s sake, the Home Ministry should
rise from deep slumber and realise what
I am telling you, Tomoirow, it will be
too late. Involve the local administra-
tion, involve the local police and ask the

army to be with them. You will find
the result will be better. I will request
you to take positive steps in order to
set the conditions in Kashmir right,
Speeches will not set them right, Please
take into consideration the suggestions
which T have given and discuss  them
with us and you will find that the pro-
blem will be solved within six month’s
time. Thank you very much.

THE VICE-CHATRMAN (DR.NAGEN
SAIKIA): Prof. Sourendra Bhattachar-

jee. You have ©been allotted six
minutes.
PROF. SOURENDRA  BHATTA-

CHARJEE: One or two minutes from
your quota, Sir.

THE VICE-CHAIRMAN (DR. NAGEN
SATKIA): REarlier, you were allotted
four minutes. I have added two more

minutes.
PROF. SOURENDRA BHATTA-
CHARJEE  (West Bengal): Sir, Mr.

Bhandare dilated on the strength of our
democracy. Naturally, with Mr. Bhan-
dare, myself and all other Members of
the House—Mr. Ahluwalia is included—
together with our boycott of his speech,
which is also the strength of democra-
cy, the strength of democracy should
not be in  doubt, That is the first
point. The second point, perhaps,
may not be that transparent to many
but to many more, it is very transparemt
regarding the machinery to carry on the
democratic process in the country, that
is the august body of FElection Commis-
sion and august office of the Chief Election
Oommission, The, atmosphere of Election
Commission before Mr. Seshan and after
Mr. Seshan show—the term which has
been repeatedly used—a  sea-change.
From being a citade] of democracy, it
has became something of an antipathy
to it. Even Members of Parliament are
subjected to metal detectors and physical
frisking. Even though it was pointed out
in a delegation of M.Ps by Mr. Suko-
mal Sen that even in Raghtrapati Bhs
van, M.Ps are not required to go through
metal detectors, that made no impression
on the Election Commission which hgs
been converted into a fortress and this
is an ominous sign for the democracy
of our country.
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...even though its strength has been
demonstrated again and again. Let it pot
be destroyed, subverted, browbeaten.
The question of law has come up. This
ordinance had to be promulgateq be-
causeg the original provision in the Re-
presentatiog of the People Act does not
provide for exclusion of any part of
Indian territory from the purview of the
election. If 1 understooq the Minister
correctly, in order to fill up this gap on
the recommendatioy of the Election
Commission this ordinance was introdu-
ced. So far as thag aspect ig concerned
this exculsion might fhave been necessary
but at the same time it ig mecessary for
the Government to answer, the Govern-
ment of the day naturally. And this
deyelopment in Jammy and Kashmir
which necessitated the exculsion of Jam-
mu and Kashmir from the purview of
the democratic process 1is a result of
many factors, a cumulative effect over a
long period. Now the question is, we
are putting a seal of approval, from
the temporary ordinance to the perma-
nent incorporation of ap act, but with
what assurance regarding the restoration
of democratic process in that part of
the country which is entitled to demo-
cracy, democratic process, no less than
other parts of the country? And the Ad-
ministration of the country cannot es-
cape the responsibility for the situation
in which Jammy and Kashmi, had to be
excluded. Bug before that, you look at
Punjab, the way its election process was
stoppeq and Assay, which was originally
excluded from the mainstream of elec-
tion. At the same time while stating
this aspect the matter Mr. Bhandare tal-
ked of excesseg in the complaints of
humag rights organisation. The ques-
tion is quoted from the Report of the
Press Council that it should have been
more thoroughly checked’ but so far as
I understand the function of the demo-
cratic rights organisation, whenever a
prima facie doubt is there regarding the
violation of democratic rights, a true
democratic  rights  organisation  must
raise this issue ang it ig the responsibility
of the powers that be to establish that
there has been no violation. So raising of
doubts regarding the functioning of the

Army or the paramilitary  forces ia
Kashmir is not in itself prima facie ob-
jectionable, But it may only serve as a
safeguard that aspect has to be kept in
mind,

Anotaer point regarding the entire
election process of our country is this
The President of India issued g notifica-
tion regarding the election in all parts of
the country, barring Punjab and Jammu
and Kashmir and to constitute the Lok
Sabha by the 5th of Junme. After this
the tragic event of our Rajiv Gandhi's
assassination took place. Till then only
the first phase of election was over, I
don’t remember earlier such phases had
been there in respect of elections. Any-
way, the first prise was over and on 20th
May and on 21st May at 10.45 the
tragedy occurred. This was a very tra-
gic event no doubt and naturally the
election process immediately following
might not ‘aave been possible to be con-
tinued. But whay is objectionable is
that the Election Commission revised the
entire election procesg without a further
notification from the President. The
Presidential  notification till then em-
phasised that Lok Sabha would be com-
stituted on Sth of June

The electiop process continued up to
19th of June according to the Notifica-
tion of the Election Commission. But
the President did not revise the last date
of constituting the Lok Sabha. It was
done Jater., The Chief Election Com-
missioner met the President, but meet-
ing the President, getting his verbal ap-
proval tp the change is mot enough, not
even legal and , therefore, thig change
was made unconstitutionally and the
President by issuing post facto approval
of what was done by the Election Com-
mission did violate the constitutional
provisions in this regard, T request the
hon’ble Lay Minister to examine this
aspect ag to whether in doing this the
President remained silent over his res-
ponsibility and the Election Commission
transgresseq its Hmits. Thank vou, Mr.
Vice-Chairman.
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THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): I thought that we could
save five minutes of time, But Shri Ram
Awadhesh Singp has already come. Now,
Ram Awadheshji, the time allotted to
you is five minuets,

At cm wadw fag . STgwwas
#2ex, a8 St faa1 w3 F =W
grar &, ag um ayawfre faa &
) o@vefn 3 o4 & v W
FeqRW i sﬁc‘hr T ?’ﬁ'l Bl
TT HEAT TAT IV F | A TR
fete & ey w1 @ T@l g
wiag gw faw =1 awda sv
afadt & 1 o

ST 3w faq 1 W 7 S
™ 3T § TEW W IR 7 T
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LE] mranxrﬂa"fmrm%m%

g

¥ d w g,

*t qi-aea fag swgegantaar : ™
TF A9 AW 9 [T T a9 A |

st (R waan ¥ag : 915 Troeas
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I AT TS F AT
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TN F T LEIL) o7 wgw § oY
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wg oA =7 fooagt W Twa AG
g §FY | TN 21 9T T AT Ty
A TE, AGT F, W AT §F
FIE TN A ST | Mmoo Jgr
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HIF FT 9T 356 & qEA FT A9
TIT FEA § | WHT AT TFIST I
T A1 AW @R AT ogaEd § 1 #
I AT AT 6T At § fooe
F Ay 5UF AT @A § | UF F7
agt & v w9 wvaT fam o,
I I S, TwETIE srfsmn
q% I AGT | A dl7 9% § f
[ITIF gEtT & AT FgY gA A
\T%lqraﬁaiﬂwrﬂrgm
;‘F‘-rr qFv o TgE wfw T ag¥ar
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TR L, A ¥ A YT § ag =
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Iy g% GENT | AF FT a1 da
’mrém‘ri gt aifaw Y g e
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F TGAT AGT g fa fgare § @
wAta 30 Iaf fguga award F g3
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aled 47 HT mEET 97 g
T At q A fam 9 AT qret
ger fogs siftat o gaF arg faa
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mvz 14T ) AT, gate, CEM RS
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@ W M7 a sig Ay F Rmﬁ
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faare % wiozy agh §Y g 1 3z 3asr
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THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): At least he hag conclu-
ded, We must thangy him. Now, Mr.
Ambedkar, the time allotted to you is
five minutes.

SHRI PRAKASH YASHWANT AM-
BEDKAR: I will limit myself to the
legal aspect of it. Before I begin, 1 will
read the  objects of the  Representa-
tion of tne People Act from where the
Chief 'Election Commissioner derives his
powe, to recommend to the President:—

..An Act to provide for the con-
duct of election to the Houses of Par-
liament and to the House or Houses
of Legislature of each State the quali-
fication and  disqualification of the
membersnip of those Houses’ the cor-
rupt practices and other offences at
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(Shri Prakash Yashwant Ambedkar)
or in connection witp electiong and
the decision on doubts and disputes
arising out of or in.comnectiop with

such elections”,

Ag far as the ambit of the Act goes, it T
may codify it, the first is regarding (he
powers of thae Elegtnon Commissioner as
to the conduct of eletcmn the second is
the quahﬁcauon of membership the third
is disqualification o©f membership, the
fourth is relating to tae corrupt prac-
tices and offenceg in connection witp the
elections and the fifth is regarding deci-
sions on’ disputes or doubtg arising out

of or in coanecction with the elections.

So,  before I examine section
A4(2) 1 will  mention the  powers of
the Election ‘Coumimission as  dJerived
by it under aiticle 324 of the
Constitution. Clause (1) of article 324
provides for the superintendence, direc-
tion and ‘contiol, clause (2) -deals with

‘the manne; of appo.ntment of the Chuel
'Election. Commissioner, clause (3) deals
witp the Chairman of the Election Com-
mission clause (4) deals wily the staff,
" clause (5) deals with the Regional Com-
" misioners and clause (6) deals with the
staff:to be' provided by the President or
" the Govermor. If we see the ambit of
the powers that are given to tae Com-
mission, we will find that there is no

" power which enables the Flection Com-
 mission either to postpone the elections
‘br to segregate tae constituencies of Par-
liament or to give 5 datg for the Partlia-
mentary constituencies. This iy what you
fing after examining section 14(2) and
the recommendations which are to be
given by the Election Commissioner and
also if voy read the qualifying words
_over there, taat is, “For the same pur-
__pose, the President by issuing one or
more notifications to be published in the
Gazette of India on such date "or dates
o as may . be recommended by the Election
"" Commission,...”, What is specifically

e¢mpowering the Chief Election Cemmis-
sioner over fqere is that he has to give
cither one date or more than one date on
which the elections to all Parliamentary
constituencles can be held” What is noi
sought to be- rectified in this House is
this;: The Chief Election - Commissioner
has alieady segregated . some -seals of
Purliament from the res; of the seats in
the country and, in this case, the seats of
Jammu and Kashmjr have been segrega-
ted from the rest ot India which ig not
allowed even by section 14(2) as iy is
constituted because electiong are to be
held in all the Farliamentary constitu-
encies at one and the same timg and if
they cannot be held at one time, it is
e duty of the Flection Commissioner to
state the dates on which he can hold the
elections. The position ig that while sub-
mitting to tne President of India. to
issue the notification, all dates 1egardiug
Parliamentary consfituencies have to be
submitted to the President by the Chief
Election Commissioner, 'What hag * been'
recommended and what has been sfated
fiere is, that the Chieg Election Commis-
sioner has recommendeq that elections
for some seats should be postponed.'T“ne
power of postponement, ag I have stated
already, both under the Representation,
of the People Act, 1951, and unde, arti-
cle 324 of the Constitution of India, is
not vested in Wim and these do not em-
powe- the Eléction Commissioy, either 1o
postpone it ‘or even ‘fo give a date for

‘ some constituencies ang- leave it for. the

other const’tuencies, Therefore, 'accord-
ing to me, the amendment that is sought

. to. be made now does not fit into the

ambit of the Con<t1tutlonal powers as
far as elections go.

And,- therefore, T hope the Minister
will think ove, it before. asking this to
be voted upon.

Thank you.’ . .

JTHE YVICE- CHAIRMAN (DR, NA-
GEN SA'IKIA) mester to feply

.SHRI S. S. AHLUWALIA (Bxhar) 1

- have got a right to reply. - .

&3
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THE 'VICE-CHAIRMAN {DR, NA-
GEN SAIKIA): Yes, it iy a Resolution.
I shall only request you to be brief.

st e f1g mygafn
IGavEIe wEed, Ty peaTw R
Us Adgfar v gy fagow &
FA gAw % fFU &Y agg a4, 34
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|
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& g‘m v oda T B g off
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& qaifwn awa & e fogn oy
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favatq #Fi a1 ar Fgr aray
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SERT GFAY A SEd k qz,
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205 The Representation of People [RATYA

[+t a37aslla fag sgaatfaa]

fag @ fa s v wre I
g ar aEY 3T @y GOl qafr
AgMT 0 ug wawl f9a &, § vmw
FINE BB T4 93y faw H T gqeq
1 TIAICH 37 IR g7 HaAT we
g & =i a7 Iqvifes farew ¥
g ARy | gl qEt I o ¥
A 4 Y Fal 9T S AT F
T qiFT A3 TG FOGT
MT s @l 9T g &
FACT | GET 5T UIAREIT g Al
g7 AT fgare w30 |

SHR; RANGARAJAN KUMARA-
MANGALAM. Mr. Vice-Chairman
Sir, T would like to thank the hon. Mem-
ber, Mr, Ahluwalia for having at last
@iven me the opportunity to rise and
place my views in reply.

bl

Mr. Ahluwalia, right at the beginning,
when he was moving his Statutory Reso-
Iution, very strongly deprecated the
situation where in a State of the Union,
we have not held elections, and he men-
tioned with a depth of feeling that
it was a Right in our Constitution which
the Forefathers enshrined to ensure
that our country would be de-
mocratic. Not  only himself, but
many Members and many  se-
nior Members weny op record to say
that it is with a heavy ‘neart that they
support this; whether it was the hon.
Member, Mr. Maurli Bhandare oy Mr.
Sukomal Sen or whether i; was Mishra-
ji or Ram Nareshji, everybody dig voice
his view quite strongly. Mr, Vice-Chair-
man, Sir, I too agree with them. It is not
with 5 light heart, but wity a  heavy
heart, we are bringing this, feeling very
unhappy about the circumstances  that
this situation exists today in a State of
our Union where we have not been able
to hold elections either to Parliamen or
to Assembly. The fac; is that whether
or not the Chief Election Commissioner
has the authority to fix the datey for
election, I think, Section 14(2) of the

[l
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Representation of tne People Act, 1951,
as amended is very categorical, Sir, with
your permlsswn if 1 may read out the
said provision—becausg my young friend
comes from a family a5 mentioned by
Ahluwaliaji, which really had much more
to do with the framing of the Constitu-
tion than mine and many others—Sec-
tionp 14(2) reads that “for the s_aid pur-
pose, the President shall by one or more
nothications®’—speaking  of ;plurality——
“published in the Gazette of India on
such date or dates as may be recom-
mended by the Election Commission—
date or dates as may be recommended
by the Electio, Commissison—call upon
all Parliamentary constituencies to elect
Members in accordance wity the provi-
sions of this Act and of the rules and
orders made thereunder.” Tf one sees
14{1) it speaks of a General Election
for the purpose of constituting a new
House of the People. Therefore, it is
quite clear that under 14(2) the Election
Commission hag the duty, the bounden
duty to recommend to the President
date or dates. The Caief  Election
Commissioner found it fif to reocmmend
to the President that immediately one
cannot have elections in Jammy and
Kashmiy along with the rest of India...
because he felt that circumstances are
such that special security arrangements
would have to be made. It cannot be
gone into in a hurry. There was not
sufficient manpower both- administrative
as well as security to have elections. So,
he said, it would have to be on another
date. He said that it has to be consi-
dered whether at all a notification can be
issuzd  undeh  Section 14(1) without
amending Section 73. It was not possi-
ble. And that is exactly the reason for
which, in the earlier instances of beth
Punjab and Assam amendments had 1o
be brought. Therefore, I do not want
to go deep into the point. I could have
this argued out with Ambedkarji later on.
[ think, most of us are quite upset that
we have crossed the one hour limit
already. But I can assure you, on the
face of it, it may look that power does
not exist but it does exist and has been
exercised and has been upheld by the
Supreme Court in various judgements.

N
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But at the moment, there is an issue
which is important, T think, to all of us
and that is, how this Jammu and Kashmir
reached this state of affairs and what was
the fina] straw  on the camel's  back.
People may say that this was one of
those things that started from the days
of independence. Our fiends from the
BIP very strongly have advocated article
370 to be removed. Obviously, they are
trying to indicate that article 370 may
have been the genesis of the problem. 1
beg to differ. with them. According to
me, article 370 in the Constitution is vne
of those articles which has kept Jammu
and Kashmir with us and not allowed
those divisive forces to dominate. But it
was said that the real genesis of the total
collapse of the political machinery or the
political process in Yemmu and Kashmir,
the last straw on the camel's back, was
the dissolution of the Assembly in Jammu
and Kashmir. Whether that was an act
which was legal or illegal is somethiog
which T would not like to comment on,
since the matter is pending in the High
Court of Jammu and Kashmir and it is
very much sub judice. But definitely ihat
was an act which .was the final straw. on
the camel’s back where nothing was left
in terms of even aftempting to bring back
political process. And that is why today
T cannot stand here and say that on this
day we shall have elections in Jammu and
Kashmir. I cannot call upon the Chief
Election Commissioner to sincerely start
trying to find a date and fix a dafe and
recommend to the President to have elec-
tions on this particular day in Jammu and
Kashmir. The situation in Jammu and
Kashmir, all of us-know, is not normal

AN HON. MEMBER: What about
Jagmohan?
SHRI RANGARAJAN KUMARA-

MANGALAM: I do not ‘want to com-
ment on personalities. T think, the per-
sonalities who have been of the past, let
them be in the past. Let us not bring
them into the present. Tt is past. But I
would like to go into this point and I
would like the hon. Members to consider
this very seriously and that is, it is not
enough that all of us give mere platitudes
that we should restart the politica] pro-

cess. There has to be real collectvie ap-
plication of mind. My friend Mr. Ahlu-
walia would like an assurance from me
and I am bound to give him that assu-
rance not because of his Statutory Re-
solution but because the Constitution en-
We cannot dream of having

visage so.
any State where there is no political
process going on. We have (o make

efforts to bring the political process back.
We want elections. The democratic in-
stitutions must be safeguarded. Demo-
cracy must be protected. And whatever
thing we have to do we have to do it as
quickly as possible. The longer we delay
the more compflicated the situation be-
comes and more difficult to resolve.

Some suggestions have been given by
many senior Members. One of
the very important suggestions, I

think, our Government would take into
consideration very seriously is the ques-
tion of real involvment of the people of
Jammu and Kashmir in the services, in
administration. That is the matter which
even my leader, the late Shri Rajiv
Gandhi, the former Prime Minister—wha
was assassinated in my own State, unfor-
tunately—had categorically said on the
floor of the House much carlier to the
carlier dissolution of the Assembly which
was referred to as the beginning of this
problem. I would like to, at this stage,
point out that after that, there was an
elected Government in  Jammu and
Kashmir, There was a situation where
an elected Government was brought even
after that dissolution. General elections
took place. The Government came—with
cr without coalition, that is different—
and the Government did exist. Today,
we have a situation where we are all
floundering about trying to find out a
manner in which we can bring back the
political process. 1 would like to take
this opportunity to plead with all the
parties concerned that to bring back the
political process in Jammu and Kashmir,
we need collective thinking and collective
action. Yes, with the BJP especially not
pressing on Article 370, Mr. Vice Chair-
man, Sir, there were certain passing re-
ferences to Punjab and whether Punjab
election process was stopped underhand.
This was also raised earlier many a time.
But. T think it is high time it was met.
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[Shl‘l- Rangarajan Kumaramanga]am]
The election process in Punjab was on.
We came in after the election process
was stopped. Somebody said that we did
it by proxy. We have to be there to do
it even by proxy. We have not even heen
theve, It is under Article 15 (3) where
the Chief Election Commissioner hLas
the power to postpone the elections.
He has not cancelled the election. To
put it on record. let me clarify that the
elections wers not cancelled. He has on-
ly postponed the election for reasons to

his satisfaction. He took the de-
cision. I understand, ftotally on the
basis of the information that was

available at his disposal, the decision
which is his responsibility which we think
was correct because we always hold the
view even when we were in the oppo-
sition, that the state of affaits in Punjab
wa- not such that a free and fair election
could have taken place. Merely, just this
one bit of statistics would satisfy the pe-
ople. 23 candidates were killed out of
170. 1t is not a small numaber. If we
had elections in Kashmir, God knows
how many would have been killed. But,
may I just point out that I am not hap-
py? I beg to disagrec. T am just poiat-
ing out that Punjab was not in a state
of affairs where free and fair elections
could have been held, and T feel that the
CEC took the right decision,

Regarding the elections in Bihar, some-
body spoke of various elections having got
together, May I just give one figure.
421 violent incidents took place in Bihar
during this election. Repoll was ordered
for 1021 booths, Tt is important that
these figures are registered. Because they
have been so large, 1 think the Guinness
Book of Records might consider putting
it within its scope for being recorded.
The Bihar election is not something ab-
out which all of us would be proud.
From the amount of violence that took
place, we all know that the election was
not free and fair. Tt is not for us to
comment. The courts will comment.
Many cases are pending, election petitions
are there. Elections for two Parliamentary
Constituencies, we know, were counter-
manded.  These - are -matters which are

|

not, for the moment, to be considered.
But, I would, at this moment, take this
opportunity to ask all the hon, Members

(XY

st squaw fasr : fagiv & qamg
:x Skt Tgmgé & @8 9% faady ag
§ & Tadt vew W FG T F
afER o Y T qary Q‘I€1G Ei)
ararﬂ T A & “ary g W
qa § wuiar WEE ATy v § A,
. SNEHTT ﬁr»z B grefaai gra
gt F AiES U ¥, | (wmEam)

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr, Vice-Chairman, Sir,
this is very unfair, Mr. Mishra is such a
senior Member. If he gives proper no-
tice. ..

SHRI CHATURANAN MISHRA: Six-
ty Communist cadres were injured, You
can go and see. (Interruptions).

o TAIHT TN (FeT Jgw)
AT AEGY, zra aF ERER &
faars fzmg o1 wr i ogh
fopts g famrar vﬂU wmvarzr fasr
T @Ss ¥ fwww W O§ )

He is not a murderer or a criminal.

st aq U fast < B or wR
SR freg B ARE! F Zrw fEar
waT g1 wgl 60 AFYfaee amzﬁraf
gge 98 3T = @fwzmr;’g

Wt afuy, eq weEr feEwty ?fl
I have not said that he is a murdver.

(Interruptions) I only said that it has
becn done by his men. (Interruptions)
SHRI RANGARAJAN KUMARA-

MANGALAM: Mishraji, will you permit
me -t0o confinue? Mr. Vicz-Chairman,
Sir, T think it is a little unfair because
Mr. Jagannath Mishra is not here. At
the same time, I would say that his sta-
tistics are misplaced. I can prove it to

him if he ‘puts a  separate question
I can prove it with records in pri-
vate, of,. here, on the floor of this
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- to an earlier question put by Dr,

. mission once
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House, that his statement is untrue and
cannot be substantiated. I do not want
to go into it now.

SHRI CHATURANAN MISHRA 1
challenge you. I have got the names , the

names of the persons who were injured.
The list is with me.

SHR1 RANGARAJAN KUMARA-
MANGALAM: We shall go into it. I
am always available, Mishraji.

You have
known me for many years.

I would like to thank the hon. Mem-
bers, who have spoken, for the manner
in which they have participated in the dis-
cussion. Normally, such a Bill is dealt
with in a very casual manner. Tt is just
automatic. Most of as support it because it,
is inevitable, it is a fai; accomplt situa-
tion. Bot I am happy to note that the
whole question of Jammu and Kashmir
was brought in and discussed.

Sir, there are certain issues which have
been brought to my notice with regard
Bapu
Kaldate. Questiof No. 462, dated the
28th February, 1991. This question was

- replied to on the basis of information

that was made available to our Ministry
at that time by the Election Commission.
1 will definitely ask the Election Com-

again. But the affidavits
filed before the Election Commission are

" in their custody, not ours. We shall look

into it.

SHR1 A. G. KULKARNI: My ques-
tion was specific.

SHRI RANGARAJAN  KUMARA-
MANGALAM: I shall look into the

matter.

SHRI A. G. KULKARNIL: The late

* Peri Shastri ordered an enquity.

THE VICE-CHAIRMAN (DR. NA-

"GEN SAIKIA): Mr. Kulkarni, the hen.

‘Ministet has said that he will look into

7 the matter.

SHRI RANGARAJAN KUMARA-
MANGALAM: Mr. Vice-Chairman, Sir,
when I request Mr. Ahluwalia to with-
draw his Statutory Resolution, I do sp

e
e ——

while being in full agreement with his
feelings, I assure him that the Govern-
ment would take immediate steps, what-
ever is possible—I hope he would also
be fully participating in those steps that
are taken to bring back the political pro-
cess in Jammu and Kashmir so that we
could have a democratically-elected Go-

vernment thereé and a peaceful State
which would go from step to step to
progress, Thank you.

=t gadia  fag szgaarfwzr :
vartgr wERE, faﬁ a1t &ea FI
qEAr § fo @ g3 e ¥
a'a'\-q-ma qAE FIRT TG A
SRAT F HTHRIT gREAT A AR
BT & I ARG E, TAF T HA
fedaor %7 Fgf & «rHA W0 &
g ¥ fagaw faar =i, g WTARTA]
W AT ANT TERT A wER A AV
et feat § fA s sw-8-9%
TRt Q7 Augifed gfEa gE w4
T gwataa 9 | FIAT Tzl
fesieany alfo JaT g

The Statutory Resolution was, by

leave, witndrawn,

THE VICE-CHAIRMAN (DR. - NA-

GEN SAH\IA) Now I will pui the mo-
tion,

The question ‘ is:

“That the Bill further to amend the
Representation  of the People  Act,
1951, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): Now we shall take up
clause-by-clause consideration of the Bill.
There is one amendment in clause 2.

Clause 2 (Substitution of new section for
sections 734 and T34A)

SHRI SATYA PRAKASH MALAVI-
YA: Sit, 1 move:

“That at page 2, line 9, after the
words “appropriate” the words ~ “but
not later than the expiry -of sir. months
from the date of commencement of
this Act” be inserted,

The question was proposed.
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SHRI SATYA PRAKASH MALAVI.
YA: In this clause it has been stated that
the Election Commission may take steps
to hold elections in such manner anid
on such dates as it may deem appropriate.
My submission is that no time-frame has
been given. It gives unrestricted powers
to the Election Commission to hold or
not to hold elections. Everybody is agre-
ed that the democratic process in Jammu
and Kashmir should be ushered in as
eariy as possible. Therefore, I move my
amendment that instead of the word ‘ap-
propriate’ the words “but not later ‘than
the expiry of six months from the date
of commencement of this Act” be inser-
ted. Let my amendment be acceped and
if they are not able to hold elections
within six months, they can again come
before this House and get its approval.

THE VICE-CHAIRMAN (DR. NA-
GEN SAIKIA): The question is;

“That at page 2, line 9, after the
word ‘appropriate’ the words ‘but not
later than tbe expiry of six months
from the daie of commencement of
this Act’® be inserted.”

The Motion was negatived,

THE VICE-CHAIRMAN (DR,
GEN SAIKIA): The question is:

NA-

“That clause 2 stand part of the Bill."
The motion was adopted.

(RAIYA SABHA]

!

|

The question

Other Business
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Clause 2 was added to the Bill.

Clause 3 wuas added to the Bill.

Clanse 1, the Enacting Formula and the
Title were added 1o the Bill.

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, I move:

“That the Bill be passed.

was put and the motion
was adopted.

ALLOCATION OF TIME FOR DISPO-
8AL OF GOVERNMENT LEGISLA-
TIVE AND OTHER BUSINESS

THE VICE-CHAIRMAN (DR, NA-
GEN SAIKIA): 1 have to inform Mem-
bers that the Business Advisory Commit-
e ut its meeting held today, the [Gth
July, 1991, recommended that the sitting
of the House fixed for Monday, the 22rd
July, 1991, be cancelled and the House
may have a sitting on Saturday, the 20th:
July, 1991 and that there would be no
Question Hour on that day.

The Committee also recommended that

- in view of the cancellation of the sitting

of Monday, the 22nd July, 1991, the
notices of Questions given for that day
stand lapsed.

The Committee allotted time for Gov-
ernment Business as follows:-—

Business

Time allotted

1. General Discussion on the Railway Budget for 199192 . 3 dayi 9i.gel. July 20, 24 and 25,

2. General Discussion ou the General Budget for 1991-92

3days i.e. July 26,29 and 30,
1991.

The Committee further recommended
that the House should sit upto 6.00 P.M.
daily and beyond 6,00 P.M, as and when

" ‘'necessary, for the transaction of Govern-
ment Business.

The House stands adjourned till

11 4, M. tomorrow.

The House then adjourned at
twenty-five minutes past six of
the clock till eleven of the clock
on Wednesday, the 17th July,
1991.



